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" INTRODLUCTION

'}, the Chairman, Public Accounts Committeg, having been authorised by the .
Committee, do present this Fortieth Report (Sixteenth Lok Sabha) on ‘Management of
. Satellite Capacity for DTH Service by Department of Space* based on C&AG Report
- No. 22-0f 20145 Deparfment Df Space and Ministry of information and Broadeasting.

2. The Report of Comptroller and Auditor General of India was laid on the Table of
the House on 28" November, 2014, S

3. The ‘Public Accounts Commitiee’ {2014- 15) took up the subject for detailed
examination and report.  The Commitiee took evidence of the representatives of
Department of Space and Ministry of Information and Broadcasting on the subject af
their sitting held on 10" February, 20156. The subject was subsequently carried forward
by the successor Committee (2015-18) for examination. The Committeg considered
and adopted this Draft Report at their sitting held on 1% Apn] 2016. The Minutes of the

Sittings form Appandlces to the Repoit.

4. For fa(:[ilty of reference and . convenience, the Dbsewatmns and
Recommendations of the Cnmmlﬁee have beerr pr[nted in thuck fype and form Part- Il of
the Report. .

5. The Committee thank the predécesscr Committee for taking aral evidence of
Department of Space and abtaining information on the subject.

6. The Committee would also [lke to express their thanks fo the representatives of
Department of -Space and Minisiy of Information and Broadcasting for tendering
evidence before the Committee and furnishing the requisite information fo the
Comimittes in connection with the examination of the subject. '

7. The Committee place on record their apprelciation of the assistance rendered o
them in the matter by the office of the Compfroller and Auditor General of India.

NEWDELHE - | PROF. K, V. THOMAS,
15" April, 2016 BT g Chairperson, -
I 2 Vaisakha, 1938 {Saka) . Public Accounts Committee

S e i o tm mmren o -
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" REFPORT
- PART-1

CHAPTER -

IMTRDDUCTDRY

Direct to Home (DTH) 5er\.ftce is a satelhte based hroadcast sewme which entaifs |
distribution of multi-channet television programmes in Ku band. Ministry of Information |
and Broadcaéﬁng {Mol&EB) i3 _tﬁe nodal Ministry for broad.casting services in In;!ia.
~ Departrnent of Space_{ﬁaa} provides national space infrastructure through satellite
transponder capacity to meet tﬁe telecommunication, broadcasting __a_ﬁd ,I-aecuriiy
»requifémen_ts of the country. The Union Government in November 2000 ;ppmved the
propasal of Mal&B fo in_trc-duca DTH sewi.ce in India. The Union Cabinet in January 2000
approved the ‘open sky' policy and allowed Indian and foreign satellites to be used in
DTH services with the condition that proposals envisaging use of Indian satellites would
recelve preferential treatrent.

1.1 A Compliance Audit was conducted during Juiy 2012 to August 2012 and: fram

August 2013 to October 201 3 -covering the period from March 2004 to July 2013. With a

\riewlto evaluats:

. Whether plannihg and realization of satellite capacity for DTH service was
done with a view to give economic, effi cient and effective service,

a Whether allocation of satellite capacity for DTH service was transparent, falr
and equitable; and

of Gwemment and were implemented accordingly.

1.2, During. audit, records” were scrutlmzed relatmg o |mplemenfat|cm of SATCOM

~-

Pahcy, minutes of . various cnmmlttee meehngs pl’D_]EC‘L' reports approved by the

competent'authc}rity, transponder lease agreements, account statements and ils Iedgers
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maintained -in IDGS, -Sete].[iie' Comrunication and Navigational Programme OHfice
(SCNPQ) and Antrix.

-

1.3.  Against the above backdrop, the Public Accounts Committee (2015-16) selected

the eu_bjeet as reperted i.n'the C&AG‘EHRepeﬁqu..EE of 21314 Fer detailed exe'minatiee
and reperf. In the process, the Cemfni_ftee obtained Beek;greund 'Netee and some
eier.ifice.tiene from the Mol&B and from the DoS. The Commiittee took oral evidence of the
Secretaries of the Mol&B and DoS and other reeresenfetimfee on 10™ Febfuery, 2015 and
obtained information on the subject. Subsequently, the Commities :_:lec:]der:i fo refer the
| subject fo the newfy consfifuted Sub-Commifiee g Sub-Committee-V/ dealing with
subjects on infrastructural projects other than -Railways. Based on the | information
gathered, the Committee proceed with examination of the relevant issues in detail in the

succeeding chapters of this Report.

14, The Depertmen't of Space (DoSyindian Space Research Orgapisation (ISRO) is

mandated o pre‘r.fide sateliite transponder eepecitg.f to meet the telecommunications and
- broadceasting requirements of users in the Country belonging to the Ge\._fernment, PSt)
and Private/Commercial eeeters. DoS planned to introduce  high power Ku-band
satellites  for meeting the requirements of Direct-to-Home (DTH) hreedceetinﬁ
applications during the late QDe .with.the aim of realizing the safellifes by middie of .the
next deeede.l INSAT-4A and ;_48 were the first twe high pewer' Ku-band satellites plannee

by DDS.H.S.RE] af the time when the tech nelegf was at'a nascent etegje._Sifne.iten'ee_uely,

- DoS/ISRO also started discussions with users including the naticnal broadcaster for

- intreduction of OTH services on the INSAT- system.

1.5.  Daring 2004 o 2007, DaS entered into lease agreements with Doordarshan (DD},

Dish TV, Tata Sky, Sundirect DTH (Sun DTH), BIG TV (Reliance), Airtel Digital TV (Airtel)

i
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and D2H (Videgcon) for ﬁiriﬁg of satellite transponder capacity for providing DTH
sefvices. |

)

1.6.  The requirement -for DTH service is of the order of minimum of five Ku band -
transponders going up fo 18 to 24 transpﬂnaers for providing 300 to 400 chanl_rleis.
Therefore, availability of Ku band transponders is the most imperant consideration while
planning satellite capacity for DTH service. DIH service is also E_ecation specific. Since
the dish antenna of the DTH customer has to be facing the satellite, satellite capacity
should preférably be available at -a-par‘cicﬁfar'position in the sky continuously. Therefore,_
| larger number of Ku band transponders are required continuously at the same pﬁsiiion in

1

the sky fo ensure continuity of service.

7. In DTH service & large number of television channels are digitally compressed,
_encrypied and beamead from satellites. There are four rr-lajor fechnical stages involved in
the working of a DTH service. Thase are:

{i) G‘Dﬂtéﬁt acquisition;

(i) compression,

(iii) modulation and uplink to DTH satellite; .and

(Iv) recéptit::-n of signals at the users' end.

1.8, ;I'he contents of the-: teleﬂ;iéidn cha}'inels are first acquired and then compressed
using a series 6'f-'é'tih%fﬁr_essien equ.i'ﬁrrhéﬁté;.'_- “T-I-'lg c’ﬁmpfé-sééauﬁédio Frequenc':y' {RF}
signals are modufated, frequency converted, amplified and upli.nk.ed to the DTH Satellite.
s bTH satellites broadcast the R’IF signals tq-:n t_he smalf TV dish antenna’ fixed at the users’

end. The dish anfenna receives the RF signals, Low Noise Block Down Converter

[}
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converts the RF $|gna[s and set top bDX demodulates and decwpte these signals and the

' content is exhib[ted o the television sef

1.8. Aé of 2014, out of a total of 16,10 crore television homes in India, 9.30 crc;re (68
.per cent) ére covered by:\.ca.bll:é T‘v‘ séwices', 2.70 ’crmre. {23 per cent) are couerefi bg,r.
private DTH services and the rest {19 per cent) by [PTV setvices, terrestrial broadcast
services and free to air DTH services of DD. With the digita[isaﬁon of cable TV services,
consumers weare in a position o receive 500 channe!é or more, including a large number
of High Definitien (MO} channels, which Encsted the demand for s.afellfte transponder
capacities by DTH operators.

1

1) Procedure of Grant of DTH License

1.10. The guidelines for obtfaining licence for providing UTH Broadcasting Service in
India were formulated in March 2001 by t_he Mal&B. DTH services are governed by the
DTH guidelines issued by the Ministry'c:n 15.03.2001 as amended from time to time,
Eligibility Criteria and other conditions for DTH license, as laid down in the DTH

guidelines, are as follows:-

. Ccmpames registered under the Compames Act are eligible to apply for
OTH ficense; -
. The applicant company must have Indian Management Control with

majority representatives on the board as well as the Chief Executive of the
compahy being a resident Indian; '

o Broadeasting companies and/or cable network companies shall not be
o eligible to collectively own more than 20% of the total equity of applicant
' company at any fime during the license period. Similarly, the applicant
_company not to have more than 20% equity share in a broadcasting andfor

cable networl{ compary, .

s - Total FDI permitted in DTH sectdr is 74% wﬁh FOI upto 49% is on
autcmaﬂc route;

« ° DTH operators are réquired fo pay ¥ 10 croré as one time non-refiindable
entry fees fo the Ministry, and
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DTH epereters are requlred ta pay annual license fee @10% of Gross
Revenue. : :

" Procedure of grant of DTH license are as follows:

Eligible application for DTH service will be subjected to security efeerence

" of Board-of Directors-as well-as key executives of the company such as

CEO efe. in consuitation with the Ministry of Home Affairs and for clearance
of satellite usa with the Depariment of Space;

* After these clearances are obtained, the applicant would be required to pay

an initial non-refundable entry-fee of ¥ 1D crores to the Ministry of

- Information and Breedeeetmg,

‘After such payment of entry-fee, the applicant would be informied of intent of

Min, of 1&B to issue license and requested fo approach Wireless and
Flanning Coaordination (WPC) Wing of Department of Telecommunications
for SACFA clearance;

After cbtaining Standing Advisory Committee on Radio Frequency
Allocation {SACFA) clearance, within ong month of the same, the Licenses
will have to submit a Bank guarantee (Form-C) from any Scheduled Bank to
the Ministry of Information and Broadcasting (MIB) for an amount of T 40
crores valid {or the duration of the license; and

After submission of this Bank Guarantee, the applicant would be required to
sigh a licensing agreement with the MIB.

{ther Conditions

. DTH license shall have to comply with other conditions which infer-afia, include

The Licensee shall pay an annual fee equivalent to 10% of ifs gross
revénue as reflected in the audited accounts of the Company for that
parficular financial year;

The Licensee shall also, in addition, pay the license fee and reyeﬁfy for the
spectrum used as prescribed by Wireless Planning & Coordination Authority
(WPCA), under the Department of Telecommunications; L

The validity period of .License shall be ten (10} years, on non-exclusive
basis, and shal! be reckoned from the date of issue of VYireless Operational
License by the WPCA, unless terminated earlier for defauit or for insolvency

. or for convenience or for fransfer of the License;

The Licensee shall ensure adherence to the Programme Code (PC) and

" Advertisement Code (AC) of the Gable'Television Networks {Regufehenj
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Act, 1095 and.the. rules framed'thereunder, 1984 as amended f'rom.’[ime to
" time; and - | _ _
" At preseht, there aré six private opérators in addition to free DTH services
. of Doordarshan (DD} . As informed by the DTH operators, details of their

- satellites and.transponders are as follows:

OTH ocperators - . Ho. of Name of indian{Foreign
transpenders | Satellidfe

b/s Dish TV India Lid {Pish 6 NS5-6 {12) Foreign

™) . ' ASIASAT (4) '

Mfs Tata Sky Lid (Tata Sky) - 12 INSAT-4A | India

M/s BIG TV {Big TV ) g MEASAT-3 Foreign
| Mfs Videocon d2h Ltd (D2Hj) 10 - Sing Tel Foreign

M/s Sun Direct TV Pvi Ltd R INSAT 4B (1) | Indian

(sundirect " [ MEASAT(4) Forsign

M/s Bharati Telemedia Ltd 11 SES-7 Foreign

(Airtel) | |

Free Dish (Doordarshan & INSAT 4B Indian

1.12. As per the Telecom Regu[atow Authority of India (TRAI)'s report on Performance
indicators for the period July - September; 2014 released on 29" January, 2015, there
- are 38.13 million registered private DTH acfive subscribers in the country. In additiorn, DD

BTH platform has 8 million free DTH subscribers,

i)  Sateilite Capaciiy Allocation _

1.13. In June 2001, IHSAT Coardination C.c_;mrn.]ﬁee (ICC) préscrfbed a back to back
arrangement wheré_by DoS would acquire and allocate necéssaw transpender capacity
from fc::reigﬁ sateilhgea fo :ﬁeet .t!_'h.a spemﬁc 'r-naq.u.i.rémerﬁs .of .priVate cuéiamérs. Ar‘ttr-i.x.,
after aggregating the requirements Df.the_lndian, customers, would enter into back to back
agreements with foreign satellite Dﬁners for short term periods, so that the service could

he brought back to [i}]SAT sﬁrstem as and when Indian satellite capaf:i‘t@;-ﬁgé available.
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"il.14. DTH service is prt?:m'iu:'ied. on satelite Ku Ba:_nd' iransporiders  provided b}ri
Depadmerﬁ: of Spaee' (DoS). S:aféﬂi;e_ capaciﬁ; allacation is done by DoS as per the
provisions r::rf policy framework for Sate[llie Communication in India ("SATCCM polmy")
- .-administered.by.DoS5. Allegation. of Ku band. transpcnders to DTH operators are done by -

Dos3 as per the procedure laid down in the SATCDM policy.

1.15. Although DTH sector is witnessing exponential growth over the rec_eht, DoS has
not been .able to meet transponder requirements of DTH eperatc-ré from the space
avatiable on the Indian Satelite. In order to meet the grnﬁuing requirement of DTH
operators, DoS is hiring bandwidth in Ku Band from foreign satellite through ISRQ or
Antix Corporation wh[c{h in furn is made available to DTH opetators. As per the extant

policy of DoS, DTH.operators are not allowed o directly contract with foreign sateilite

operators for transponder capacity.

116. Presently, DD is utilizing 6 Ku-Band Transponders for DD DTH Service, Under 12"
Plan, Doordarshan’s DTH Service is being expanded from 112 to 250 Channels. For this
puipose, request for provision of 5 additional Ku-Band Transponders (5x36 MHz) on

_same orhital slot has recently been 'gi\.fen fo [SRO.

- 1.17. The Ministry issues licenses to private DTH operators if- they fu_[-fill the necessary
eligibility criteria and have obtained clearan_ces from MHAI and D::;S, SACFA & WOL of
WEPC. The internal prc:c:e_du;eé that govern suéh _c_l_eararaceé i not aealt_w]th___by_ the .
Ministry onh a case to case basis. This is the.manda’[e of the Nodatl Ministr}f cnncerned

' T!‘HE Mmmtry may, however, be |W0Ivedfconsulted in broad policy matters congerning

such c!earances INSAT Ceordmatmn Commﬁtee {icc) of DGS |s one su::h forum in

whrch this Msztw is also a member. The last meefing of the ICC was held on 12"‘

February, 2013.
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_ CHAPTER ~ i
PLANNING OF SATELLITE CAPAGITY

) Formulation of SATCOM Policy

270 - In. May. 1997, DoSwput.-up. a. cabinet rjﬂte for a broader SATCOM policy, duly
considering the opinion of the stakeholders .thrr::ugh in‘éer—departmental consuitation
. exercise involving Department of Science and Technmlogy. Ministry .of Finance, Ministry
of Industry, Ministry of Defence, ]ﬂinistry of Home Affairs and Minis’tr‘y of Information and
BfDadCaniﬂ.g. The proposal suggested having a ‘closed sky' policy in DTH service

whereby the satetlite would be provided by INSAT system or an Indian satellite,

2.2, In January 2000, t_hé Union Cabinet of India finally approved the ‘open sk policy
and allowead Indian and foreign satellites to be used in DTH services with the condition
that propoéafs envisaging use of Indian satellifes would receive preferential treatment. To
énsufe this, ICC, in June 2001, prescribed a back fo back arrangement whereby DoS
would acquire and allocate necessary transpc.nder sapacityr._ from foreign satellites to
meet the specific reguirements of private customers. Anirix, after aggregating the
requirements of the Indian customers, would enter into back to back agreements with
formgn satellite owners for short term perlods so that the service cauld be brought back

{0 INSAT system as and whan lnd ian satelhte capamty Was a‘ura:lable

- M. Planning and: R_ealiaatinn of DTH Eatellites

3 Tl July 2011, _G,D{}D_transp.onders were avallable the,wor_ld_pvér, of which India.
had 200 trénéponders. DTH services were pmvideﬂ through Ku band transponders. A
S,DDﬁ kg cnmrﬁun]catic:n satellife .:.:DLIrId_carry upto 24 Ku band fransponders. The
re_z_quilrement for D{TH service is of the order of minim_ljhﬂ of five tr;anspanders ][18[# MHz]

going up to. 18 to 24 fransponders for providing 300 to 400 channels. T;.herefr:rre,'
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availzbility of Ku band 'tra'n'spanciers was the most impmrtaﬂt consideration while planning

" satellite capacity for DTH service. |

2.4 Durmg the oral evidence, the Secretary, DoS mforrned the Committee ahout the

-numher DfTranspOnders a5 under

"Notwithstanding this sitration today also if you look at we have our own
about 105 KU Band transponders actually in orbit. We have a complex
centre play of environment and the difficulty in getting through the various
processes. Apart from DTH users we also have to meet the requirement of
our strategic users and societal application thing",

2.5, Further, supplementing on the above, the Secretérﬁ_.r, Mol&B submitted as under.

"The DTH services are governed by the DTH guidelines, which had been
issued by the Ministry in 2001, and awarded from time fo fime and at
prasent six private DTH operators are operating in the country. My
colleague from the Deparment of Space has already flagged this. In DTH
sefvice, TV channels are distributed directly to subscriber using Ku-band
transponders on satellite. An allocation of Ku-band transponders fo DTH
cperators is done by the Department of Space. We have spelt it out in our
report which has been submifted- to your office. The Ministry has already
granted permission to about 830 TV channels. About fifty per cent are news
and current affairs channels and the rest are general enterfainment
channels. But if you just see the landscape and the way the expansion is
taking place; there are about 250 applications which are still pending with
the Ministry. They are at various stages of processing. So, in effect, maybe, -
in another one ot two years you will have about more than 1000 odd TV
channels which will be operating in the couniry. Now DTH opetators,
including DD, have been demanding additional Ku-band fransponders from
the -Depariment of Space. But this is a policy which-is decided by them.

There is no coordination or intervention at the level of Ministry of
Information and Broadcasting. If you see the’ overall nature of delivery
platform, we find that the fotal number of subscribers of private BTH and
TPTV is about 43 million, which is 27 per cent of the total landscape of TV,
Coming to Cable TV network, about 88 .milion peaple are hooked on to
Cable TV comprising 55 per cent of the fotal landscape. DD Terrestrial is’

_.aboui 13 per cent". ) ISR

28, DTH service is location specific. Since the TV dish antenna of the DTH customer
has to be facing the satellite, éate]lite capacity should be available at a particular.position

in the sky continususly and permanently. Any ch_aﬁge in fhe position of the satellite would

result in migration:expenses fo the DTH service provider and:inconvenience fo the:
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cgstgjmer, Therefore, additional Ku band fransponders were required to be provided

continuously at the same position in the sky to ensure continuity of service,

)  Deficisncies in Launching Planned Satelfites

2.7,  During March 2004 to February 2007, fotal satellite capacity of 52.6 to 80.5 Ku
band fransponders was commitied by DoS fo seven DTH senvice providers in
transponder lease agreements signed with them. DoS could not provide satelite capacity

(Ku band transponders) on domastic safellites as planned, as it was not able {o realize its

planned communication satellites.

2.8.  The following table shows satellite capacity committed by DoS to service providers

in chronological order:

Bl | Service Cate of =~ Satellites | Mumber of Mumbar of Safellites | Date of
No, | provider agreement | planned fransponders | transponders | actually commencement
t2 be committed actualby used of service
used {Range from - | allocafed as o
o fal of July 2013 i
1. CD 18 March INSAT- & & INSAT- 15 July 2004
2004 4448 4B '
2, Dish TV 27 May MS5-6 6.5 12 M55-5 1 June 2004
2004 = Asiasal. ]
3. | SunDTH 19 INSAT- 4-5 i INSAT- [ 15 January 2008
: February 48 4 4B ' .
2005 : MEASAT :
4, Belance 28 June GSAT B B-18 ] MEASAT 15 April 2008
2005 :
g Taka Sky 12 INSAT- 1218 12 INSAT- 1 Way 2006
- Movember 44, ' 48
2005 .
5. Alrtel 26 GSAT B 12415 11 SES 1 Fan 2003
December :
2008
7. | Videocon | 27 (SAT 8 B8 15 =T 1 Feb 2008
February .
2007 - !

2.9.

As per Audit, DoS couid not prmﬁde satellite capacity (Ku band fransponders) on

. domestic satelfites as planned, This was a consequence of DoS not being able to realice

its planned communication satellites.
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2.10. -Si.lbsvaquentry, when e’hquired whether DoS had been able io plan ang

written submission stated that:

"Planning for transponder capacity was taken up immediately after the '

- Government approved the introduction of DTH services in November, 2000
and this included the initiatives to conduct the experiments using INSAT-3A
Satellite after it was launched in year 2003. Ku-band Transponder
capacitales envisaged as part of 10", 11% and 12" Five Year Plan {FYP)
are summarised in-the Table-1 below. The detail of the communications
satellites, planned during this period are shown in Table-2 along with the
relevant details such as orbital slot, humber of Ku band fransponders, date
of project approval and date of realization. Approval was obtained for three
sateltites with a total capacity of 36 transponders during the 10" Five Year
Plan period comprising INSAT-4A and INSAT-4B in March, 2003 fotlowed
by INSAT-4C in February, 2004. It s alse evident from Table-2 that the
'planned capacities wera realié_ed with a small delay of about one year in

. case of INSAT-4A and INSAT-4B. In the case of INSAT-4C the satellite
could not be deployed due to daunch failure in July, 2008, but the
replacement satellite INSAT-4CR- was planned on a war footing and
deployed within a year in July, 2007. During the 11" Five Year Plan petiod,
GBAT-8, GSAT- 9 and GSAT-10 were planned with a combined capacity of
48 transponders out of which GSAT 10 and GSAT-8 have been realised. .
There were delays due to non- avatiabllliy of the indigencus launch vehicle
GSLV and due to time needed for effecting correction as a result of power
problems observed in INSAT-4B sateilife. GSLY launch vehicle delay was

- due to challenges in realizing fndigenous cryogenic technology in
building/launching indigencus GSLY latnch vehicle.

Table 1

aummary of bant-pipe Ku transponders that could support DTH senvice

Plan petied . |...- Planned Approved Realised - |- oo
10" FYP 60 48 . 36
11" FYP 102 48 36
12N EYP 78 54 - i&
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Table-2
Satellités planned with High power Ku band transponders by DOS which could be used for DTH
Crhital |Mo of Ku |Bate of Flanned -
Saielltes [Slot band Tx's |approval realization  {Achual Status Remarks
T | oo , . _ Launched in Dec, . Delayed by one
i |IMNSAT-44 B3E ° 12 March, 2003 |20 months 005 year.
x5 -
L= ) .
.ES . 2 months Launched on iarch,|Oelayed by three
E < INSAT-48 [H35°E 12 March, 2003 |after [NSAT-4A2007 rnonths
= )
E o
K. ' Failed launch in
T [NSAT4C [F4°E 12 Feb, 2004 [i8 months July, 2008, Launch Failed
E: ' Panned and
@ . [realizad within one
= Feplacement |Launched in Juby, |year of {zilure of
WST-4CR |T4°E 12 Jan, 2007 for 42 2007 INSAT-4C taunch.
.
. Delayed by 2 112
[N
5 e [YE2TS due to
g Launched in May  |configuration
; o |[GSAT-8 |BE"E 24 e, 2006 [24 menths 2011 change
£ )
35 Mot launched due to
- nen avalability of
B o GSLY launch
i - an, montis nwehicks
5 GOAT-3 ME'E iz N 2008 il the bk
|z ' Delayed by 1 year 3
o rmonths, due o
= Launched in Sep,  |realizaflon dual
| IB8AT-10 [s3°E 12 |oet 2008 [20mentns ~ {p0t2 gridded reflectar |
N — :
& Planned te be Dalay by 8 monkths
£ launched in Cctober to mateh the faunch
2 = GEAT-15 [B3.5°E T8 - [July, 2013 18 months 2015 zlal with Ardane.
R : Launched in Six months ahead of
= ™|esAT-18_[55°E iz [uly, 2013 |24 months Mecember , 2014 lachedule,
N Launched with
[ Launched indan,  GSLY launch,
E T [GEAT-14  [F4%.E 5] Jan, 2012 18 months 20014 rehicle. -
& -
2 : Puf up for
GSAT-18 |T4°E 1 i2 approval Pl U §ar appreval

According to the Audit, from the above facts it is evident that DoS was ahie fo plan’

- and realise satellites as envisaged during the 10" EYP period. However, on

account of technical constraints, all missions could not be realized in the 11
EYP. '

2.11. During oral evidence, the Secretary, DoS submitied as under:
"The commercial sateliites are arourid 15. Right nou.;,. over md'ra., we have

about 45 transponders of ASIASAT. About capacity, we will find out and
give you", '
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2.12. FufRer, when asked whethier satellite capacity aflécated by Do$ for DTH service
was fransparent, fair ahd equitable: | -

"DoS replied that the process adopted by DoS to meet the demands of DTH
sefvice providers has satisfactorily met the initial requirements of all the
pperators, through indigenous or leased transponder capacity. Requests for -
DTH saervices in India started with requesis from Tata Sky, Dish TV, and
' Deerdarshan. While discussions with all the three service providers was in
progress Dish TV and Doordarshan started testing by making use of the
avallable transponders on INSAT-3A itself. DTH service demanded 52 dBW
of satellite transponder power whereas INSAT-3A had 46 dBW, DoS/ISRO
had planned for 52dBW Ku band fransponder capacity in INSAT-4A,
INSAT-4B and INSAT-4C. In view of the demand from Dish TV and
Doordarshan to stait the services early they were enabled fo begin their
services through leased capacity of NSE-8, in 2004 without waiting for
INSAT-4A. Tata Sky requirement was met with INSAT-4A aiter its faunch in
2005, Immediately after the completion of initial lease period of 3 years,
Doerdarshan DTH service was brought back to INSAT-4B as planned. In
view of the larger capacity requirement Dish TV continued their service on
NSS-6".

2.13. Onbeing asked. about whether transponder lease agreements entered info by DoS
with DTH providers safeguarded the financial interest of the Government and were
implemented accordingly;

" "DoS submitted that the transponder lease agreements enterad ‘intd with
DTH operafors safeguarded the financial inferests of the Gaovernment by
fixing the transponder price through a Pricing Committee of DoS which
goecounted for cost of realisation and imternal rate of return while leasing
transpotider capacity from foreign satellites, financial safeguards were
ensured by adopting a process of agreements with the satellite operators
and the DTH operators, on commercial arrangements through Anteix:
Corporation Lid, the commercial arm of I_SHD". :

-I¥)  Inability to Realise Satellites with Ku Band Transponders

2.14. During the Eleventh Five Year Plan (2007-12) period, DoS planned to launch nine
saiellites with an aggregate of 218 Ku. band transponders for various applicafions, -
-_incfuding DTH. t)f.‘the nine satel]ifes, two- satellites (GSAT-8 and GSAT-15) were
earmarf{ed for DTH applications. .Crut_ of .nine satellites planned, oS could eventually:

h . n

realize only three saiellites with 48 Ku band transponders dﬁr’ing Eleventh Pian_péﬁod,
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which was only 22 per cent {:f.‘the'tafget, Two satelfites, namely GSAT-9 ang GSAT-15
were not faunched citing non-availability of launch vehicle GSLV, athough two other

satellites; viz. GSAT-8 and GSAT-10 were realized through procured launches.

a0

2.15. While 'agree]n.gﬂto t.l.\'|e Ealhrdinaie delagf i reafizatipn of satellites iﬁ E]euénth Five
Year Plan period, DoS stated fhat in December 2012, D, Kasthurirangan Committes's
recommendations were ava.ilable only in April 2011 and not at the beginning of Eleu‘enfh
Plan. DoS further stated that the procured iaunch vehicle route wés_ not cost effective for
2,000 kg class of satellites. DoS added.that in March 2014 surrender of funds were due

to budget cut imposed by Ministry of Finance.

2.16. Further, in September 2013, DoS had sxplained that huge surrenders were due {o
revision of budget provision i:rrcught about by complex nature of space technolegy and

developmental uncertainties taking into account development status of the projects.

2.17. Durtng oral evidence, the Secretary Mol&B stated as under:

"The issues which are concerning DTH cperafors are that they want
definifely more transpender capacity. As per the latest data, which we have
recefved ‘fromi’ the -DTH operators, .the Dish>~TV, for example, is having’
raughly 16 transponders. Tata Sky has 12. The Dish TV has it on the
forsign satelife. Tata Sky has on Indian sateliite. Reliance Big TV has nine
transponders on foreign satellife. Videocon has 10 transponders on foreign
satelite. Sun’ Direct TV has five transponders on Indian and foreign
satellites;. one on [ndian and four on foreign. Bharti Telemedia Limited also
has 11 fransponders on forelgn satellite. DD Free Dish - has  six
fransponders on Indian satellife. This demand is repeatedly growing. If you
see the overall breakup of the charges which are paid for the satellite
_ - transponders te the Department of Space, [ast year ifself it ran into a total of
about ¥ 538,62 crare". - '

2.18. . As per Audit, DoS5 faited to provide sate[liﬁe.cépacity (Ku hand fransponders) ori
domestic satellites as it was not able to realize the communication satetlites. as piénned,

Out of hine jé.ate!'[itES with an aggregafe of 218 Ku band transponders p[anhed for launch

during Eleventh Five Year Plan periﬁd, DoS could eventually realize three satellites with
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" 48 Ku band {ransponders, ;avhif:h was only 22 per cent of the target. Wren asked about
the reasons far non realizafion of the sateliite capacilfy and did the BoS take a'ny
emergent measures tn realize the satellite capacitjr as planned:

"DoS stafed that it may be noted that Ku band bent-pipe transponders can -
be used for multiple services like DTH, V-SAT, DSNG, etc. Qut of the 218
transponders, thdse plapned on ACTS-1 & ACTS-2 (104 transponders)
were infended for V-SAT services. INSAT-4CR with 12 Ku hand
transponders {which was realized on a fast track mode to mitigate the
impact of loss of INSAT-4C due to GSLV-F03 launch failure) is a spillover
from 10™ FYP. In view of mulfiple fallures encountered in GSLV-MkI|
resulting in non-availability of indigencus launchers for communication.
satellites and .inabiiity to secure adeguate cooidinated orbital spectrum,
Government approvales cauld be processed only for GSAT-3, GSAT-9 and
GSAT-10 and others got delayed. While 36 Ku fransponders were realized
through GSAT-8 and GSAT-10 and with procured launches, 12
transponders on GSAT-9 were not realized in view of non-availabitity of
GSLV launch vehicle. Subsequently, with the launch of G3AT-14 and
GSAT-18, another 18 Ku trangponders were realized. With GSAT-15 due
for faunch in 2™ half of 2015, another 24 Ku transponders will be available.
Thus, a total of 78 Ku band transponders will be available by end of 2015,
Further, GSAT-8 with 12 Ku transponders and GSAT-18 with 12 Ku
transponders (being realized in 12™ FYP) will increase fo a capacity of 102.
In order to address various issues related fo communication satelliie service
availability, Dr. K. Kasturirangan Commitiee was constifuted to recommend
suitable measures'.

V) Forced Migration of DTH Service Providers to Foreign Satellite Systems

2.19. Ac::t:-rcfiﬁg to the Audit, DoS was unabie fo maintain t'h.e satellite capacity already
being used for DTH service due to technical pr;::btems, using these capacities to
substitute for satellites being de—coﬁmissicned, etc_. DoS could not sat'isfact{}rily fulfill the
ccrmpeting‘needs of critical, strategic and cqmmercial sectors, which led to a forced
_migration of commercial DTH Users [S_u_ri__DTH, Afitel and Relian_c.e}. to_foreign satellite
systems. GSAT-§ sateliite was committed through firm transponder lease agreements
for Reliance, Airtel and Videocon. GSAT%- waS'p.iaﬁneid in 2007 buf it wé's an;tuaily
[.aunc-hed in May 2011, after de_lay _::;f more t_hajjl_ thre’e_years. ‘Subseqlently, Airtel was
allocated ﬁapaﬁft}: on ]NSA-{F-»#CR and in EDDS-REE_'[anz;:e and Videocon moved to foreigh

sateflites MEASAT and 5T respectively. Due to de-commissioning of two satellifes,
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Edusat in September 2010 and GSAT 2 in Marchfﬁ\pnl 2011, Airtel was vacated fmm
'ENEATherR in order to accommc:date fhe services of these satellites and fo mest their
additional capacity reguiraments. INSAT-4B ailuﬁed for Sun DTH. Four transponders of
INSAT-4B were switched .off in Jﬁly-Em.D'due to power problems i the satellife. In
SGptEmbér 2010, Sun DTH consequently moved to foreign s_atellite, MEAS&TG. Flanned
DTH Sateliites GSAT-9 (spare) and GSAT-15 (DTIH apolications) could not be launched

due to non-availability of indigenous launch vehicle, GSLV,

2.20. DoS aftributed (June 2010/March-2014/June 2014) the delay iﬁ faunch of GSAT-B
to changes in design of the satellite and modifications carried out in its solar array system
and ass.nciaied power systems, whf(;h were prompted due to failure of the power systems
rep.orted in two other satellites viz. W2M-22 and INSAT-4B. DoS added that after:
examining the prevailing situation in 2011 when GSAT-8 was finally launched, 1CC
decided to aliot fransponders of GSAT-8 to more fmportant national and government
services, which could only be met tbmughf INSAT/GSAT capacity. DoS also stated that
faiture of INSAT-4B and GSLY were unexpected contingency situations. DC;S further |
stated that best efforts WE!’E‘“EéinQ made such as accelerafed realisation of increased
number of high power satsllites to support DTH services an-d procured launches,
-audmentation of capadity, etc., for éﬂab!ing it to c;-ater to déﬁands of all kinds of sewi-c':es

including DTH.

2.21. Buring oral evidence, the Sep_tetaw_ﬁ_o_ﬁ _supplg_njent'ing the ahove _s;ubmtﬁed as._ ...

under.

"Sir, the DTH itself starfed in the late 90s. So, the kind of high power that
- was required was also stafed around that time. We started our first high
‘capacity in INSAT-4A. Up to INSAT-3 while we had a fransponder its
power was much less, Even the others had just staried It was not very
rmuch:earlier. it was a matteriof five years". -
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3 22 F"urther he submlﬁed i‘hat

“What we duﬂ further actually We Iaunched GSAT-16 0n December last year
and GSAT-15 is getting ready for launch in the last quarer of_this year.
These we are trying fo do through procured launchers because they are'in
the- three-and-a-half tonne capacity. GSAT-17 and G3SAT-18 will also
ensure cerain capacity. it is going through the process of the final -
approvals of the Government. They will come up and will be it orbit befare
the end of next yéar. So, with these things the overall capacity availability
will be significant. Even after covering for this, the capacity that is available
we will be in a position to reorganize and re-position some of the satellites
and in principle can bring back the capacity which we have given through
the foreign satellite".

2.23. The Ser:re{ary DoS also submltted that:

"We did try to launch for example INSAT-4C which was supposed to be
faunched by our own launcher. That launcher failed and the safellite did not
go Into space. We replaced it with INSAT-4GR within about a year-and-a
half time from that faiflure and we were able to'put it-up because we did it on
our PSLY launcher. But with respect to other satellite realisation we also
had te go through a large amount of technology development and then -
enslure that the failures which we have seen on'the satellite which were
launched are not going to recur".

2. 24 As per hudlf in.spite of hawng sufficient funds, DoS did not consider procdred

Iaunches for its. ready sateilltea or acquire satellites in orbit and position it under the
Drbltal slot courdmated by Ingia. When asked to specify as to what prevented them from
_ launching from fereign satellite vehicles and acquiring satellites:

"DoS replied that during the 11% FYP, three satellites carrying Ku band
transponders were planned fo be launched using the indigencus GSLV-MEkll
and two satellites using GSLV-MKII launch vehicies. While weight class of
two satellites planned for GSLV-MKI! (GSAT-10° & GSAT-15) was
aconomically viable for procured launch and the same was pursued. |t may
also be nofed: that a commitfee under the Chairmanship of Dr. K

Kagturirangan was formed after G3LV failure, to suggest the measures fo - -

minimize the impadt of failure on GEOSAT program road map in the year
2011. The recommendations of this Committee, .among other things,
include launch of satellites o Frocured vehicles as an intefim measure,
This is being rmplemented in 12™ FYP. Acquiring in-otbit foreign sateihte[s}
for positioning in Indian orbital slot is not technically feasible as :
= The ecoverage- do not match fo [(ndian co-ordinates leading to
signiiicantty compromised peformarce; and

= The transponder design parameters like freﬁquency plaﬁ, COverage,
roli-off, EIRP etc will be as per original eperator's requirements

4
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aptirmized for operation from their own slot. Hence it is not possible to
mest the performance & co-ordination requirements of Indian slots.

In spite of this, an attempt was made fo source foreign satellites in orbit, for
Indian use through RFP. However, this attempt turned out to be futile"”,

2,25 Audit stated that DoS was unable to maintain the satellite capacity already used

for DTH Service due to techhical problems, using these capacities o substitute for

satelites being de-commissioned, ele. When the Ministry was asked to clarify the

fechinical problems for maintenance of the sateflite capacity:

"DoS clarified that the first generation of Ku-Band DTH satellites were buitt

during 10" FYP, namely INSAT-4A, 4B & 4G. Issues of high power
handling, on-board thermal management, and petformance of dualgridded
antenna ower large femperatuie excursions encountered in orbit posed
technoiogical challenges. Similar isstes resulfing in operational constrainis
are faced in satellites made by others also”.

2.26. On being asked as to what prevented DoS from nof satisfactorly fulfiling the

competing needs of critical, strat_egiti and commercial sectors, which led to a forced -

migration of commercial DTH users (Sun DTH, Alrtel and Reliance) to foreign satellite

systems:

]

"DoS answered -that as per the Nomms, Guidelines aind Procedures for
Implementation of the Policy Framework for Satellite Communications in
India approved by the Cahinet in the year 2000, INSAT capacity comprises
of capacity on indigenous INSAT/GSAT satellites and capacities leased on
foreign satellites. Accommodating the service providers (Sun DTH, Airel
DTH, Reflance) through leased capacity was necessitated to by:

{a), Unexpected power anomaly on INSAT 4B — M/s Sun DTH;
(b}  Additional capacity requirements ~ M/fs Airtef DTH; and
(c}.  Delay in'launch of GSAT-8- Mfs Reliance . ___ .

The demand from strategic and socistal applications originated from
Government users and these demands had to be met only from the
satellies built by DoS/ASRO and were therefore accorded priovity on ~
satellites buik by DoS/ASRD. DTH operators, on the other hand, were
largely in the commercial privale sector and their demands at speciiic
orbital slots, was higher-than the available capacity and hence they were
accommodated on leased capacity from foreign sateliites".
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V) Capacities Created Remained Idle

2.27. GSAT-B was planned to meet the transponder cnmmi'imer.:'tgmade to Reliance
and.‘nﬁde{)mn, the satellite launch was delayed by more than th.ree years with the result
that the sewice--prou_f[dérs—moved tﬁ---foreign' satellifes. In May _2{]‘[1, when satgllite - -
capacity was éventualry available in GSAT-8, the capacity was not earmarked and
remained idle. In December 2011, the satellite was finally allocated for non-DTH use

{strategic and government users).

- 2.28. The 12 Ku band transpﬁnders of INSAT—.-'-IA satellite wers allofted to Tata Sky on
an exclusive basis. At the insfance of _Taté Sky, in September 2012, DoS launched
GSAT-10 satéllita having 12 Ku band transponders and posifioned it af the same orhital
siot (83° east) as that of INSAT 4A with the intention of swapping the 12 transponders of
INSAT-4A with 12 transponders in GSAT-10. Tata Sky, which was initially willing fo swap
the transponders ofl INS.ATF@.I with GSAT-10, subsequently In July 2013 declined the
proposal on the ground that swapping would not provide aﬂdjt_ig}ﬂal capacity required by
them. Apprehending litigation from Tata .S[{yr DS did nof allécate capacity on GSA‘I‘;"H}
o anf'other service provider and entire 12 _Ku band transponders capable of generating

huge revehue remain idie (January 2015) since its launch in May 2011,

2.29. In March 2014, Do3 rep[jed that Ku band Ga'pacity in GSAT-10 waé treated as

spare capacnty with appropriate apprmfais As per Audit, the reply is not acceptable, as

spare_capacity of Ku band on GSAT 10 was nct a planned optien, but a fall back option

since Tata Sky was given exclusive first right of refusal on INSAT-4A. Pending Tata Sky's
decision, the 12'transponda}$ could nIDt be ufilized Gth_ewiée, withl.the implied pecuniary B
. loss 'tc.the public e:{c:héquer_ Audit furthér chsenved that. allocation of satelfite caﬁaei;{y
heing the. responsibility of ICC, the decision:to ]{.eep satellite capacity as spare was {aken :

without the specific approval.of 1CC.
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2030, Audi uhs_.ewe& that satelfite. launch of Geo Stationary Satei_me (GSAT-8) initiaﬂ{;
intended fo.r DTH LS8 Was .delaye_d h},.f more ’Fha'n three years. When sc;sfellife n::apa'ci’{y Was
eventually available, it was nof irnrrwarciie.ttaIyr earmarked and capacity r_erna'lhgd idie fram
7 July 2011 to Deﬂembgr-i&i-1-.-The satellite- was finally aliocated .f:::r non-UTH use. When -
asked ahout the reasons for the deléyed launch of GSAT-8: |

"DoS replied that initially, GSAT-8 sateliite was planned with 18 Ku band
fransponders {0 match with the coordinated spectrum at that point of time.
Later, it was decided fo increase the transponders from 18 to 24 in view of
enhanced coordinated spectrum available. In addition, some corrective
measures were to be incorporated in the power system of the satellite
hased on the experience of anomalies in the on-orhit satellites: Hence the
realization of GSAT-8 was delayed"”.

2.31. When asked why wasn't the satellife capacity earmarked & remained idle when it
was specifically intended for DTH use:

"DoS replied that it may be noted that the Ku Band Transpondars design of
GSAT-8 can cater to DTH as well as V-SAT (e-Governancs, Armed forces,
Banking etc) services. When GBSAT-8 was realized in orbit, the DTH
requirements were aiready catered to and there was no demand for OTH
service at particular orbital slof. Hence GSAT-8 capacity was utilized by
government users as the demand for government was higher”.

2.32, Further, it was enquired that why was the satellite allocated for non DTH use:
'DoS refterated that the DoS caters to sfrategic and societal requirements
of Government in addition to DTH services. The demand from erifical
national and government services including armed forces can be met only
through capacity on satelliies buit by [SRO. Therefora The capacity
axrauable on GSAT-8 was alloted fo government users".
2.33. ‘As highlighted by Audit, DaS Launched GSAT-10 satellite in order to swap with
capacity allocated to Tata Sky on INSAT-4A, which was - funcfioning with reduced power.
Tata ékysubsequenﬂy declined the f:irc;poéé[ but DoS did not aflocate éapéc.i-t:'.;“r;m GSAT— o
10 fo any other service provider apprehending litigation, as Tata Sky was given exclusive

first rig ht of refusal on Ku band capacily of INSAT-4A. On béing asked as to why did Tata -

Sky decline the allocated {iapécity when it was given preferential treatment and why werg

% 3
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the exclusive rights accorded ta a private p’éﬁy in violation c:-f'p'r'incipte of hon-
EXE|LI'EWEI'IESS Df [CC Dos rephex:i that:

"that it may be -kindly noted that as per the appmval obtained, DoS
taunched GSAT-10 sateliife In order to replace the aging INSAT-ZE, NSAT-
3B and to create additional capacity for growth and alse fo provide on-orbit -
‘back up to GPS Aided Geo Augmented Navigation (GAGAN). The capacity
of 12 Ku transpohders on GSAT-10 was. meant for replacing the traffic of
INSAT-3B and to provide addifional capacity to meet the increased demand
of DTH operafors for additienal transponders. Hence, it is not appropriate
lo say that GSAT-10 sateliite was launched in order to swap with capacity
allocated to Tata Sky on INSAT-4A. Tata Sky were planning to expand their
network and were expecting increased number of transpor:ders available
from the operafing orbital slot. Hence, they were not in favour of only
swapping 12 transponders from INSAT-4A to GSAT-10. Taking inte account
the coordinated bandwidth in any given otbital slot we can operate a
maximum of 24 Ku transponders. As pointed out by the C&AG in ifs report,
DTH services requite a capacity of 12 - 24 Ku-band transponders at a
single orbital location fo expand services. - In view of this any additional
capacity availabfe at the same Jocation will be an essential requirement for
the service provider. Hence making additional capacity available for DTH
providers cannct be construed as exclusive offer”.

1 2.34. When asked why no formal amendment was effected when Tata Sky had agreed

to relinguish the first right of refusal on the orbitat sict in a meeting held on July 2013:
"DoS replied that as the process of finding the solution envisaged in the
meeting held on July, 2013, is siill in progress, the formal amendment has

not vet been signed".

Vil} Dominance of Foreign Saté!lites Over Indian Sky

2.35. Audit stated that a comparison of demand met through INSAT systems against the
foreign satellite systems. showed that inifiafly during 20086 to 2009, major portion of

services were being provided through indian satellite capacity. Thereafter, [INSAT

fransponders providing DTH service reduced from_30 units to 18 units in 2013 and., .

[

beyond. There was a progressive increase in dependence on foreign satellite systems
from 8.5 units in 2004 to 57 units in 2013 Based on the assessment of demand in DTH
sectc:r. a demand ana]yms was prepared b}r Departmant of Spacas in May 2013

According fo these eaﬂmates, the demand was expecied 10 increase to over 200 units

beyond the year EDTS; which was planned to be met almast erﬁ:irelyr through foretgn



e

k] M

" satellite sysierns. Althoogh there were requests for sateliite capacity from INSAT sysiem,

Do$S did not consider these on the ground that these sateilite cépacities were not feasible

to be realized in near future.

- 2,'.3;6.. " Thus, inability t cré'ate gné ma[ﬁ%éin piann.e'd' capacity fr:;r DTH éewia’éa along with
increased dependence Dn.fDreign satellite systerns even for fﬁture needs may eventually
lead to a situation in which anly 10 pe;r cent of the Ku band requirement for DTH services
- will be provided by !ndién _é,atellites resulting In loss :ﬁf r::.pp'ortunities for revenue

generation and stralegic interests.

2.37. iﬁ March 2014, DoS sfated that to DVEFDDH’}E. the shortage in Ku band
transponders, best efforts were being maﬂel i accelerated’ realization of increased
number of high power safellites fo-support DTH like services, procurad launches and
augmentation of capacity: DoS added that this coupled with revised ‘policy for
transponder %I[r:n::atinn and pricing for which approval was awaited from Cabinet, it would

. be ab[e_;tu cater to the demand for alt kind of services including DTH sector.

 2.38. Audit cbserved that though DoS had the foresight to recognize the riské of
implementing an open sky |:u::|1c.3F for aliocation of satellite capacity for DTH sewicés Ip
protecting strategic interests, c-haIFenges to development of Indian space sector and
business .appﬂrtunify, etc., yet it was unable to develop a st.rategy and implemeﬁt a .ptan

to offset these risks.

2.38. As highi.ighted_. by Audi, out of the total 76 Ku band fransponders used by Indian
DTH Gperatﬁrs in July 2013‘, bnly_ 19 transponders (25 per cent of fotal) belonged to
lﬁdian'sate[[ites. The -rematn:rngt 57 tranéponders_ (Y5 per cent of fotal} were on foreign
sdtellites. Tata Sky, whic.ﬁ wu;aé using 12 Tranqunaérs in the INSAT systern, had also

decided in July 2013 to migiate to foreign satellifes arrangemsnt as a permanent
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measure. As sljch, rmfy_'l[j ;:.Je"r.cent of the satellite Ca'iﬁécity for the DTH senvice would be
senviced l::-y. INSAT éﬁrétem. The.futuré _requ'rrement .u_f transpm_nd-érs for DTH services Was
also planned to be met largely fr.Dm foreign saieliite. YWhen asked to spéﬂify the exact
- Teasons as_"ti:}_why1he_-_,DTH-sewice providers weare Using foreign sateliies and the details -
of the satellite launches planned in next seven years and Ku band capacity that wouid Ee

available through them:

"as per SATCOM policy frame work approved by Cabinet in year 2000, the
indigencus as well as leased fransponders are part of INSAT system. DTH

~ demand for transponders in the couniry witnessed large growth in a short
period as compared fo the world DTH market. DTH operators wanted o
start their saivices as early as they could. [n such a situation, the options
available for DoS were to:

(@)  accommodaie DTH services by allotiing the capacity available on
satellites built by [SRO, or

{b) lease foreign satellite capacity temporarily to accommodate DTH
services.

Tata Sky DTH, Airfel DTH, Sun DTH and DD DTH were successfuily
"accommodated in satellites built by ISRO and Videocon, Reliance and Dish
TV in foreign satellite ih the year 2009, Accommodating the sernvice
providers {Sun DTH, Airel, Rellance) throuwgh leased capacity was
necessitated by _

(@)  Unexpected power anomaly on INSAT 4B — M/s Sun DTH:
(by  Additional capacity requirements — M/s Afrtel; and
(c)  Delay n launch of GSAT-8- M/s Reliance

In the immediate future [ s planned to launch four satellites camying Ku
band transponders. Out of these GSAT-15, GSAT-18 and GSAT-0 wiill add
48 Ku band transponders and GSAT-11 (a high throughput satellite with
multi-beam coverage) will provide. 10 Gbps capacity for supporting V-
SAT/hroadband  applications. Beyond 2017, fulure satelltes will be
envisaged as part of 13™ FYP and the process of identifying satellite and
payload composition for each satellite Is under progress. DoS is exploring
fo take appropriate measures to bring the DTH operators back on satellites
buift by ISRO and address various issues of providing the requisite capacily
to various services in broadcasting and telecorn sectors”.

N
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[X)  Crowding of Foreign Satellites in Orbital Slots Above Irdia
2.40, Drhi{ai_ siot is the position of a gea—staﬂ&nary satellite .above earth. Memhber

countries under the framework of United Nations acquire these orbifal slots through a

‘coordination - process | at-]nfernatien‘_al Telecommunication Union (fTU). Any counfry -

desirous of providing satellife based services within its national boundary must obtain the
apﬁmval of the ITU for operating a communication satellite in a particular orpital siot. The
orbital slots positioned above a country are convenient for its application and called
country specific slots for each country. The regulation towards operating a satellite is
governed by the following criteria: |

. Any country can cover any region of the wdrid and the requests are
« recorded in [TU on first-come-first served’ basis;

5 Coordination with neighbouring satellites as identified by 1TU is
required to be completed,;

) After coordination of the orbital slot, member countties should put
their satellites in the designated orbital slots and spectrum filed
should be brought to use within the ‘due diligent’ peried of seven
years from the date of filing the first request, and :

» The satellifes should be Dpera{ed continuously in. a coordinated
orbital slot without any discontinuity, The maximum dizcontinuity
- allowed would be three years and the position needs to be informed
fo ITU
Thus, ITU coordination involving satellte bands at ITU level is a lengthy process

requiring considerable lead time. This, fogsther with the .nec:essiiy to méintaih the satellite

fleet for long period without 'any discontinuity etc., makes the orbital slot a scarce and

valuable resource.. . . - : : . C e e

2.41. India specific orbital slofs are located between 40° and 120° east. DoS had

successfully placed five Indian satellites viz. INSAT-4A, 4B, 4CR, GSAT-8 and GSAT-10

-af orlmtal slots. 83°, 93.5% 74°, 55° and 83° sast res,-pectwely Of these, only [NSAT A4,

and 483 pruwded capacsty for commercaa[ DTH service, As slich, Indian admmrsiraﬂon

. needed to coordinate adequate mumber of Ku band orbital slots in the sky. DoS could not
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achiev;c. the targeted Ku baf.id"capacity to meet iis commitments for t)TH- service
providers d..ur;ing Eléventh Five Year F‘Iéﬂ {2&@?-12}- af the critical point when the OTH
services were being infroduced in .lndl'a under the umbrella of ‘open sky’ [il::}licf It was a
- fortuitous turn of evenfs for the fé(eign.satellite owners, who werte ready at the opportune
time 1o pléce their satellites over five orbiial slofs in !ndi;a_n skies for providing DTH
services in India. The five fcreign.satellitea viz. NSS-6, Measat-3, SES-7, ST-2 and

Asiasat-5 were providing DTH service and were positioned at 85°, 91.5°%, 108.2°, 88°,

100.5° east respactively,

2.42. Audit noted that leasing of another foretgn satellite Asiasat-7 in the orbital siot 837
was also under active consideration of the ICC in July 2012, However, due to the strong
views of Mol&B against placement of a foreign sateliite Asiasat-7 in the Indian orbial slof,

it was uitimately decided not to prncéed with leasing of the foreign satelite.

243 With the increased dependence on foreign satellite systems for DTH service, there
S wasa C:[DWdJ'I']Q of foreign satellites over Indian skies, which had the following implication:
. Mincreased competition for orbifal slots over Indian Skies: DTH service
providers were using 57 Ku band fransponders of five foreign satellites
against 19 transponders [n three Indian satellites. With the exit of Tata Sky,
the foreign satellite ufilization which is presently 75 per cent, would be more
than 90 per cent, DoS had also conceded that Ku band satellite capacity
for DTH services from Indian satellites were not feasible in the near future
and had planned to meet  the future demand also from foreign satellites™.
2.44. Do5 replied that in March 2014, the orbital slots and coordinated space -specirum
resources be]_ongmg to lndia will comtinue io remain with India and be éva'llabl'e_ far
varous services as long .as INSAT satellites were operated therein irtespective of the

capaciies leased by India frorn foreign satellites for DTH,

245, Audit observed that crowding of foreign satellites and steady business cpportunity

to foreign sa.t-eilite owners would resulf in continued prinri"[y' for them in their slots and

i
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efforts to profect Indian coordinated s_p.ectrum and additional coordination would be a

difficut exercﬁise_

2.46. Audit was of the view that there was é neéd for the coordination of more number of
Drt:i§tal s'lots.. The foré.ign.ﬂsatelllite o.wr;e..fs v;fﬁuld continue to ﬁrwide- saténiteé“in- T.H.eir
orbital slote since their satellites continue to get busineés from India. The naed was far
Do3/SRO to aggressively capture DTH business opportunity in India in wiew of

prefergntial treatment given to Indian sateliite as per SATCOM ﬁo[jcy_

2.47. TS, therefore, ne&de.d fo plan and coordinate more number of Ku band orbital

slots and satelfites fo bring back those DTH service providers fo INSAT system that had

_moved to foreign satellifes. However, as DaS had afready planned future DTH -

requirement fr-om foreign satellites i needs to work out medium term and long term.
strategy to avoid monopaly of foreign satellites. DoS, however, did not indicate mediom
term and long ter[ﬁ strategy, but stated in March 2014 that the process ‘of coordinating
addftiqnal orbital slotfspectrum x-a.r._as a cmntinuous‘pmcess and was being _handled by DDS

on a continuous hasis based on the demand, future technology advances and Do8 plans.

248, As per Audit, non-achievement of targefted Ku Iband capacity to meef ifs
commitments for DTH service providers was fortuito_;Js for the fo'reié;_n satellife owners,
who were ready at the opp'ortune fime to place their sateiliies over five crbitaé slots in
Indian skies for providing DTH si_awices in India, thereby, crowding of foreign séte[lités
_.1;_;;.-'-!.‘;;:!.‘ india consec[uéntfy -i'm:reaé.ilng fhé dei‘nah& for orbital slots aﬁectihg' INSAT s;&éh-’\.. -

On being asked whether the Miniétry is confemplating any measures for achieving.

. targeted Ku band capacity resulting in-availabiltty of Istr'ategic:ally imf::c:rtant_slqtls of India:

the Ministry répl]ed that Geo-stationary orbital siots can be coordinated under

1 '

Infernational Tele-communication Union (ITU}Y over any region and.in any frequency band -
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through ITU .GODFdiﬂ.Etit}i"l :p'rolr:res's, ‘on the basis of ﬁrstiﬂnme—ﬁf5f~sewa;:i ..F;riﬁﬁ[ple,
However, ﬂownlink righfa are..govémed bf countey specific, regu[afions, To ern;able the
DTH service providers to operate over Indian region DqS went through the process of

- --easing fransponders-from foreign satellite service providers whenever the capacity in the - -
indigenous systern was inadequate. It méy be noted that no new foreign satéllite Was
. moved over fo the orbital locations in order to enable the operation of the DTH service

throligh leasing process. DoSASRO is making all its efforts to strengthen INSAT &ystem |

in the counfry to enhance the Ku band capacity.

2.49. When asked as fo how does the DoS plan to protect Indian coordinated spectrum
and additional coordination between INSAT satellites as a result of crowding of foreign

satellites in orbital slots above India:

"DoS replied that coordination belween exisiing adjacent satelliies of
different countries and fresh coordination by any counfry are governed
through Inmternational Telecommunication Union {ITU) by means of well
established Radic Regulation procedures. DoS/ISRO is planning to follow
such well established procedure”, i

- X) [nability of DOS to Bring Back DTH Service Providers to INSAT System

- 2.50. The arrangement Df. foreign- satellite capacity to Indian DTH industry was
ehvisaged fo be a sl:u::rt tgrm ﬁ-.easure to ensure that the service could be I:rm'ug ht back to
FNSA_T system as and when lndfém sateliite capacily was available. To ensure that INSAT
system gets priority over foreign satellite system, ICC put in place a back to back

_. .- afrangement mechanism_so that service providers who hadl moved {a fnreig.n_ satellite ___

system could be brought back. .

- 2.51.~ However this. arrangement did not wark-famurably-for DoS due to the ﬂ‘olfowing

. Te@sons:
(a).  Failure of DoS in creafing/maintaining capacities: DoS could not realise its
. communication salellites in time. Due to these problems, most of the DTH
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i,

séivice providers such as Reliance, Videocon, Sun DTH and Airtel moved

- {o foreian satelites. These DTH service providers later did not prefer to

retlirn to INSAT system due to trust deficit that was created.

These DTH setvice providers later did nat prefer to return to INSAT systern due to

" trust deficit that was created due to the following cifcumstances:

(B)

(i Reliance and Videocon, after waiting for the launch of GSAT-8
satellite, moved to  foreign safellites since GSAT-8 was delayed by
more than 3 years,

(i)  Airel was forced fo vacate INSAT-4CR to accommodate social
networks of [SEO  with the result that Airtel also moved tc: foreign
satsllite capacity; and

{iii) Tata Sky, the major non Government DTH service provider in the
INSAT systern had also decided {o move to a foreign satellife. With
this, more than 80 per cent of the satellite capacity requirement of
[ndian DTH service would be serviced by forelgn satellites,

inherent izsues in Migration: DTH service is ‘location specific’ and requires
that satellite capacity should be available at a particutar position in the sky
only. Any change in the position of the satellite would result in migration
expenses to the DTH service provider besides causing re-orientation of
dish antennas hyla large number of users. The additional investment

wolild be to the tune of ¥ 60 crore approximately. Therefore, bringing back -
of service providers from foreign satellite fo INSAT system would be an
improbable and difficult exercise. Back fo Back arrangement was put in
place by [CC to ensure that INSAT system get preference to foreign
satellite system as provided in SATCOM Policy. DTH service providers had

to be moved o foreign satellite systerns due to delayed launch of GSAT-8.

Eventuallf, when GSAT-3 was launched in May 2011, though =afellite
capacity was available with DoS, it was not earmarked though mesting of .
|CC was convened in July 2011. Around the same time, lease agreements

of &l least three service providers had expired or were due {o expire.

- DPOS did not even attempt to Erfng the senvice providers back to -

INSAT/GSAT system, instead, lease agreements with the f0r5|gr1

satellite pr::-w:fers was renewed far further peficds.
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2,582, DoS stﬁte& that in. Mémﬁ 2014, .DfTH saervice prcuﬁderé cdﬁld net be broughtéa’ék
to INSAfIGSAT due fo insufficient available capacity to meet DTH reguirements, as
capacity on GSAT-8 wa;s allocated to meet national and_gwémment services. The reply
needs to be ﬁiewm_fr]. the. light-of the fact that GSAT-8 was initially planned to caterto - .
requirements ;::f DTH service providers (2005-07). But due to delays in its launch DTH
setvice providers were accommodated on foreign satellites. Once capacity was allocated
on foreign satellites, it was difficult to bring the service providers back to INSAT systeﬁ

for operationat reasans such as locafion specific nature, bulk reguirement of satelite

capacity and dish migration expenses and customer inconveniance.

2.53. Audit observed that DoS arranged foreign satellite capacity fo Indian DTH industry
as a short term measure fo ensure that the service could eventually be brought back to
INSAT system. As DoS could not realize its communicafion satellites in fime, most of the
DTH service providers moved fo foreign satelite. These DTH service providers later did
not prefer to return to INSAT syatem due to trust deficit. YWhen askédbabcut the steps
were being taken by DoS to réctiﬁ_.r the frust deficit and bringing back the DTH service
providers to the INSAT system ‘and does the DoS think that it is really possible to get
“back fhe DTH providers who have sinca shifted to foreign saiellites DoS replied that:
"DoS has plans to bring the DTH operators back on satellites built by
DoS/ISRQ. DoS has protected the interest of DTH operaters and they
canfinue to be the users of INSAT system which comprises of leased as
well as indigenous transponders. The business relationship between DTH
operators and DoS continue to be good. DoS/SRO is working towards
-enhancing the capacities for DTH services from a diven_ slot, which is
essential for addressing the growth requirements of any DTH operator.
With increased capacity it will be feasible {o. hrlng back the DTH operators
an Eaieliltes built by DDSHSRD“
254, Audit ebsewed that DTH service is focation spedfﬂ;;" and any char:ge in ih‘e
'_ position of the satelhte w-::u!d result in mltfgatmn expenses fo the DTH semae pruwde

L

besides causing inconvenience to the customers Therefore brmgmg back service
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providers from foriign satellie to ISAT _s;ystem would be an improbable and difficult

E

exercise. C‘Jn. bging asked whether §the DGS had this in.m[.ﬂd whén the DTH -sew[ce

praviders starfed migrating to forsign séteilite systems and wanted tul know if the DoS

_ _fook/propose any measures fﬂr.bringirjg hack ihe__D!TH __séwice providers back to INSAT .
- system Doi replied that:

"NoS is aware that the DTH operator would have difficulties fo migrate their
services from one satellite to another in view of the financial implications
and inconvenience ic the customers. Any DTH operator would be willing to
move to a new location only when his capacity requirements of praviding a
largar number of channels cannot be met from his operating orbital location.
Increasing larger number of channeis by DTH aemce prﬂwder may have o
‘be adopied due to; -

. The additional capacity required fo bearn high quality HD & Ultra-HD,
3D TV channels, especially spors, music, mavies eic, and

. Addition in number ﬁf'regianal language channels

DTH cperater would have to balance the need to expand services with the
difficulties involved in migration to different orbital slot. Therefore, if the
required additional capacity were to be made available or committed to the
DTH operator by DoS/SRO with assured continuity in the future, it would
be possible to bring back DTH operators to saiellites bullt by DoS/ISRQ.
Do&/ISRO is pianning to inifiate discussions in the ICC, Space Commission
and with the government for finding a suitable sfrategy, including the
regulatory provisions in the country, so that in the coming years Indian
satellites can meet the iransponder capacity reguirements of users
including that of DTH services”.



CHAPTER -
ALLOCATION OF SATELLITE CAPACITY

3.1, Allocation of sateilite capacity for DTH service was to be done in accordance with
the 'p'mwis.ions- of-the SATCOM puoiicy.. According to Article: 2.5.2 of -fﬁe policy, INSAT
Coordination Committee (ICC) was to sarmark af ieast a ceriairxn ﬁeréeﬁtage of capacty in
.INSF_&T system for use by the ncﬁn-governrﬁental users who had been authorized by law to
provide various telecommunication searvices includi.ng broadcasting. Adicle 2.5.3 of the
~ policy stipulated that ICC was to evolve the pi‘ocedures 'fru.m time to time taking into
account the capacity available and pre.\.raifing situation in the satellife cémmﬁnfcat'r_cms

market.

3.2. Aricle 2.6.2 of the policy further stated that once capacity was earmarked by ICG,
DoS was to provide the satgllite GapaCif};: following its own procedures. In case the
demand exceeded available capacity, DoS was fo evolve suitab.le transparemnt procedures
for allocation of capacity, which could be any equitable method El;!l’.:h as Iauction, good
faith, negotiation or first come first_sewed basis etc. As of 31 July 2013, five Indian

satellites were identified for DTH service in India, as shown below:

Sl. Sateliite Date of Mizsion Humber of Ku Band DTH service
Na. launch life transponders provider to whom
' {Years) - capacity was
: -gllocated
Total 1 Allocated. for
- PTH Service
1 T INSAT 44 22 12 12 12 Tata Sky
Dacember .
4 ) 2005 :
- 2 I -lNSAT 48 12 Jﬂnual“y . ,1'2 ? el .-?._..... .- DD, Sun DTH e | = e

_ 2007 ' |

3 1 INSATHCR 2 12 i2 O . | Notallocated |
- September : '
| =ngY -
4 - GGATE . 21 May . - 24 o Mot allocateo
2011 T

5 LEBAT 0 C 2B ] 15 12 . o Mot allocated

o " | September ' '

L 2012 N

Total . 67 19



37-

:; ' 'Ir_. b ‘ ‘\.

h Satellite Capacity Not Earmarkad Bv |c~|::
33 ICC was not convened after June_EDD4 and was _re;c_m.r'as-t']mted by ihéém@érﬁhé‘ni

of India only in May 2011, after lapse of nearly seven yeéars. in the meantime, three

-- satelliss-were - launchad, . i ‘which-capacity. was allocated fo DTH service providers ...

directly 'by DoS, which was not as per SATCOM policy.

3.4, While confirming the facts, Dob stated in December 2012 that members weie
informed about the fransponder allotments to DTH services in the Technical Advi;my'_
Group {TAG) meetjings. Audit did not find the reply acceptable as TAG was. only a
technical éubcommiﬁee' of ICC and its mandate was not to earmark satellite capacity in

- INSAT system.

3.5. When asked why was the INSAT Coordination Commitiee (ICC}), which was to

earmark satellite capacity, not convened after June 2004 and reconstituted by the

Government of India only in May 2011, after lapse of ﬁearly seven years, DoS answered

that since the Technical Advisory Group {TAG) of ICC was functic:nihg til December 2008
and DoS was assigned most of activities related e communication satellites, there was

no compeliing need fo convene the 1CC meeting. However, Do3/(SRO will ensure that in

futuré af regular iniervals, the ICC is convened,

1.6. During oral evidence, the Secretary, Mol&B submitted as under:

...The hon. Member wanted to know whether we had initiated any steps for

_ ICC meetings. | wish to inform you that on 26th of August 2014 [ had
convered a meeting with the Department of Space officials. In that, we had
detailed discussions regarding the reprasentations which were made by the

DTH service providers",
- 3.7, When asked about the last meeting. of [CC held and what de‘cisiohs were taken

therem the Mlmstry replied that the last ICC meetmg (1CC- ?5} was held on March 23,

2015 and the minutes of the meetmg are under preparation.
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[Ij " Role of Mmls_mr nf [ﬁf:}r’matmn and Bruadcastmq in the Aliucatlon af

Satelllte Capacity

3.8 Accmr_ding’ to the Allocation of Business Rules, 1981, the Miniétry of Information
and Bmadcastmg (MGI&E} was respcmsuble for matters relating io braadcastmg in India

and DoS is respr:rnmbie for al actmties connected wﬁh space. DTH service bemg |

broadcasting service comes under-purview of Mol&B. Mol&B is also a member of ICC.

- By not convening ICC, MIB was not involved in the satellite capacity allocation decision

making process.

3.9 In May 2014, Mol&B also agreed that ICC being the apex body for all matters
relating o aflocation of transponders, it should be mandatory that all allocations be made

by DoS with thé approval.of [CC,

3.10. During oral evidence, the Secretary, MbI&B submitted as under:

“Ii | may revert back to the subject, we had aiready submitted our
comments to the draft Report of the CEAG and the salient features have
aiready been covered jn the report but from time to time we have been
receiving representations from the DTH operators regarding additional
Ku/BSS plan band for DTH services, Open Sky Folicy fo allow hiring of
foreign satellitesitransponders and for the issue of short-term contract being -
signed by DoS with foreign satell:te owners. In this regard, | have also held
a meeting in my chamber on 26™ August, 2014 with the representatwea of
Department of Space and we arrived at a solufion that it is better that we
have much more coordination, much greater harmony in our aperations so
that all the guidelines, rules and regulations which are framed by the
Department of Space are in sync with what exactly the other requirements .
af the Ministry of |&B". '

I} Sateliife Capacity Allogaticn Procedure Not Developed by ICC and DoS |

3.11. As per Audit, the prcceduré for allocation of satellite capacity was not framed by

GG as envisaged in Ariicle 2.5.2 Gf.SATCDM policy until February 2013. In the absence

of an ICC approved transponder alfocation policy, there was no prescribed procedure
within DoS. for allocation of satellite Gapaciﬁé 'Fo_r' DTH service proviﬂers_ Though Do

stated in March 2011 that affer the annou'n_cément of _SATGDM nclicy, generally

-
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bandwidths were allotted on first come-first served” basis by maintaining a waiting. list of
customers, deeumente'reletfhg to formulation of first come first served policy, rules of

precedence, operational guidelines/manual, ete., duly approved by the competent

authority, were not found on record. DoS stated thai. evolving suitable fransparent .

pracedure for allocation required under Article 2.6.2 arises only when demand exceeds
available eepeeity_ However, during the period from 2004 to 2011 when the satellife
capacity was allocated to DTH service providers, the demand for the satellite capacity
exeeeded supply in all the years. The reply confirmed the fact that neither method of

allatment nor procedure for allocation was framed by DoS with the approval of ICC.

312 A eemperieeﬁ of dermnand met through INSAT systems against the foreign satellite

systermns showed that inifially during 2006 to 2009, major portion of services were being

provided through Indian satellite capacity as shown belowr:

Year . Number of transponders
Demand - Met through- Met through foreign eatelﬁte systenms
INSAT system |

2004 24.5-30.5 0 ' £.5

2005 | - 34.5-57.5 0 - : 9

2006 46.5-72.5 12 £

2007 52.5-80.5 - 17 9 ]

2008 | 52.5-80.5 28,75 23.5 _ .

2009 52.5-80.5 - 29.92 - 23 .
2010 52 5-B0.5 ZB8.67 31

2011 52.5.80.5 25 51

2012 825805 : 23.5 hd

2013 £2.5-80.5 19 . 57

T .

3.13. Thereafer, INSAT trenependere prewdlng DTH Service redueed from 30 units in

EGIDQ to ’19 units in 21]13 “There was a pregreeewe increase in dependence an fere|gn
-safellite eyeteme from 8.5 units in 2004 te 57 units tn 2013. Based on the assessment of
| demand in DTH sector, a- demend analysis was prepered by DoS in May ED']S Aeeerdmg
to these eet|matee the dermand was exeeeted to mereeee to over 200 units beyend the

Ve 2D13 which was ptanned to be met almast er‘mrelyr threugh fere|gn satellite eyeteme
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3.14. On being asked as to how could, in contravention of SATCOM poficy, capactty be
allocated of DTH service ﬁrﬁ'ﬁ'iae—rs directly by DoS subsequer;f to launching of three.
satellites without the copcurrence of ICC Do$ stated that:
| --"it may b neted as per the.Government's rules of business, Depariment of -
Space is the administrative Ministry with respect to satellite system where
-as Department of Telecommunication and Ministry "of [nformation’ and
Broadcasting are assigned the responsibilities peraining fo ficense in
respective sectors. INSAT Coordination Committee (ICC) is a body 1o
cooidinate the activities among the user departments. Based on the 1CC-64
(Agenda-3, June 23, 2001) and ICC-85 (Agenda-5, January 04, 2002}
DoS/ISRO is ayuthorized to make transponder allocations and keep [CC
informed. [CC has been informed whenever convened".
3.15. DoS- stated in March 2014 that evolving suitable fransparent procedure for
allocation required under Article 2.6.2 arises only when demand exceeds avallable
capacity. Do$S further stated that the rules of precedence were not relevant since the
capacities were avallable. DoS added that approval of Space Commission was not
necessary, as fhere was no policy making involved. The reply is not acceptable, as
. SATCOM policy stipul'ate'd that procedure for allocation of satellite capacity was to be
euolv?d'by (GO, FLII:'_thETT during the period from 2004 {o 2011 when ICC was not in place, |

the demand for satellite capacity exceeded supply in all years. The reply also confirmed

~ the fact that neifhei" methed of allotment nor prcceiﬂure for allocation was framed by Do5

and satellite capacity was committed to various DTH service providers without-an (CC - -~

approved policy/procedure.

3.'1;5. ﬁudif were of the view that aliocation of satellite capacity to DTH providers is an
important decision making process under DTH service. IGC, in which fhe Ministry of
fnformation _and'_Erﬁadcasting (Mol&B) is a mem.ber, is mandated to plan and earmark
| -satel[f’és :DEIfIIEDI'i.y’ to users including DTH service providers. By nﬁ:t Convaﬁing ICG,
.MDl&.B was nof involved in the satellite capacity-allacaﬁiuﬁ decision making process. On

baing asked whether the Mol&B take up the matter with DoS t_c:-.cunvene ICC being
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respensible for matter relating to broadcasting in india or mutely followed the decisions
. . , . .

taken by the Dos:

"DoS replied that from the available records, there are no communications
from Mol&B for convening the ICC meefing. DTH operators approach
e .o Mol&B for, Dhtalnlng the.senrvice licenses. MolAB after recelving applications
for DTH $ervice license fram the prospective operators, communicates to
DoS3/SRO for obtaining the concurrence regarding satellite segment for
DTH senvices, During this process, Mol&B is fully aware of the space
segment fdentification/allotment to DTH operators. Mol&B is also member
of the Technical Advisory Group (TAG) of ICC"

3197 Whepl.asked wity no pracedure was formulated by DoS/CC for allocation of
sateliite cap.acity for DTH service providers, the Ministry .replied that the procedure
followed by DoSASRO is: |

{a) Receive use.r réqﬁests for transponders capacify;

(b} Make all efforts to accommodate the users on satellites built by
' DOS/SRO: and

(¢) ‘When capacity is not available or inadequate on satellites built by
DoS/ASRO, adopt leasing of capacity from foreign satelliies.

V)  Allocation of Sateilife Capacity Ouf of Tu_rn'
3.18. Tafa Sky was fifth in the order. of preference for allocation of satellite capacity.
Tata Sky was granted precedence over DD and allocated capacity on INSAT-4A satelite
which was Iaunr:,hed_ear[ier in Decembear 2[}{}5,. DD, Whiqh was first in the precedence list,

was allocated capacity on INSAT-4B which was launched in January 2007.

3.18. Dos stated in Mafch 2014 that DD was allocated capacity on a foreign satellite

' '{NSS E) ‘before allocation. of capacrty tD Tata Sky on INSAT-4A. As DD had alread}f
started their DTH sewme from the foralgn satellite, the services were migrated {o [INSAT-
4B after the end of thew contract perlad DoS haweuer did not state whether capacity on

1NS&T—4,&. at the prime slot c_=f 83" east was foered ta DD and turned down by the fatier,

L
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which Is significant in the context that DoS granfed exclusive rights over this prime slot fo

Tata Sky.

3.20. Adr:ireeelng the Committees coficern regarding out of furn ailocation of satellite

eapeelty to Teta Sk}f fhe Beeretery DeS durmg erel ewdenee etated as under

"We are trying to explain the sifuation with respect to allatment and with
respeci to priority of allotment. We will come fo compefitivensss. This
particutar composition we had given fo Tata Sky for a 10 year period and
that price was nof revised. That was one specffic comment made by the
C&AG. As we said earlier, INSAT 4A and INSAT 4B were the first of this
kind of safelliies that we were bringing in. If you bave already been
operating and you have a demonstrated performance capability, then the
other-party which is going to take will also be comfortable. This is whers
the issue comes. So, our option at that point of time was, we are bringing in
3 new capacity. Here is an operator who is also prepared to take your

- services what you are providing. Unless you ensure that he is assured of
up to 10 years of licencing™.

3.21. When asked fo specify the reasons for graniing F.ZJ.[EGEE'EHGE!’ to Tata Sky over
Doordarshan in allocation of capacity on INSAT- 4A in spite being fifth in order of
preference for allocation of eate.lfite capacity, the Ministry stated thaf during the nascent
stage of DTH s’ewiee; poteritial DTH operators need to engage in technical discussions
with satellite operator in order to firm up ground system ehd service offerings. DoS/SRO
was engaged in discussions with all the three early statters (Tala Sk\_.r,. Deerdereheh and

Dish TV) and firmed up satellite capacities as follows:

(a) Deer_darehan started the services from leased capacity on NSS-8
- located at 95°F, for a period of 3 years from June 2004,

.. ____{p . Dish TV started their testing through INSAT-34 and subseguently
moved to leased eapeelty on NSS-8 leeated at 95°E from June 2004,

. ahd

e} Tata Sky started their-service In INSAT-4A after rte Ieuneh i

S -Deeemberz{}ﬂﬁ———-—-----—--- .

[t may be neted that prior to the starting of DTH service by Tata Sky, Doordarshan

“and Dish TV had already started their services through Ieeeed capacily for a etieulated
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IEESE‘: peraod usmg NS5-6. When Tata Sky were allotted the fransponder capacrty all the

reqguests at that time were addressed. If is ewdent from the above that there is no

~precedence or preference to Tata Sky over Doordarshan and Dish TV. It may also be

~noted-that at the-end of the-stiputated lease peried of 3 years, Doordarshan moved their

sen_ficé to INSAT-4B, whereas Dish TV continued on NS5-6 as they required larger
capacity. DoSIERO offered INSAT-4A/(N SAT—4E-sate[IEte capacities to Doordarshan for
starting their DTH services, However, Doordarshan desired to star their service in NS5-6
for an initial period of 3 years and 5L-Jt::se+::|uentl1_\.F moved fo INSAT-4B. DoS/ISRO agreed
to Doordarshan's plan and a.cc;ardingiy accormmodated their request, With regérd to Sun
DTH, the fourth operator, the initial agreement was entered into n February 2005, for
transpmndér capacity on INSAT-4C scheduled for launch in June 2008. As the launch of
INSAT-AC failed, based on their.cnncurrence M/s Sun DTH were accommodated on
INSAT-4B to start their service in March 2007 With regard to Reliance Big TV, the fifth
operator, the initial agreement was enéered iﬁtu in June 2005, for a capacity on INSAT-

4G/GSAT-8. Due to delay in launch of INSAT-4G/GSAT-8, M/s Reliante was offered the

| transponder capacity on INSAT-4CR during September 2006, which was refused by the

operator. Subsequent_ly' with their concurrence, initial allocation of tra’néponders on
MEASAT-3 was offered in June 2009. Based on the above events, it may be noted that
all the allotments made to DTH operators, especiai[y’among Doordarshan, Dish TV, Tata

Sky, Sun DTH and Reilance Big TV are in order. Therefﬂre Tata SI{}‘ was not given

PTE»GEdEHBB over Domrdarshan ) e e . T,

V) Grant of Excluswe Rights Dver F'!'IIT!E Drbital Slots

-3.22. As per ﬁ.udlf Do granted excluswe first rlgh’[ of refusai to Tata Sky for usmg Ku

band transpmnders at 83 degree east. This had resulted in a very advantageous position

L

for Tata Sky as any Ku band transponders launched to this orbital slot required io be first
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offered to Tata Sky and on its refusal only could be allocated to others. With the resul,

)

the Ku band t_ransl_"mnde'rs of GS&TJD sateliite launched at t.his'spc:t was not allocated by

DoS fearing litigation from Tata Sk'y. Consequently 12 Ku band transponders capable of

-generating 'reven-ue--off?f 80.crore.a year-is idling from Saptember 2012 onwards. . _ ..

3.23. DoS stated in December 20112 that the satellite capacity was allocated to Tata Sky _

to improve acceplability of INSAT/GSAT system without cnmprdmiaing gavernment

requirément as further expansion of capacity for DTH service was possible only at the
same orbital location. Audit had stated that DoS did not give exclusive right of first refusal

to any other DTH service provider, tndicatiﬂ-g that DoS gave a preferential treatment 1o

. Tata Sky over other DTH service providers.

. Interest. DoS added that in March 2014 the first right of refusal was given as a technical
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LEASING OF SATELLITE CAPACITY

4.1, Acccrding_-to Arficle 2.6.5 of N_i::nnfc_‘.‘ Guidelines and Procedure [NGP}.Df Satellite
Qnmmunicatidn--{SATQQM] Policy, the use of Indian National Satellite System {INSAT) .
capacity by ﬁon—Gwernment users was to be based on a formal lease agreement signed
between DoS/INSAT. and the party,  which would speli out the technical, financial,
contractual and management térms and conditiong. However, approval and control
mechanism to ensure that the various terms and conditions of the agreement were
determined after examining ihe techmca[,*-ﬂnam_::ia!' and legal implications of the contract
as well as fo fix responsibility and accountability for management of the confract was not

put in place in respect of DTH transponder lease agreements.

4.2. * Audit also observed that there was no prescribed procedure for;

. Af}proual of the appropriate authority from the financial angle (Member
Finance of Space Commissicn) so that financial interests and financiai risks
involved viere sufficiently covered in the lease agreement,

«  Approval from Ministry of Law from the legal angle;

» Duly dogumented meeting of Technical committee and Commersial
negotiation Committee at the appropiiate level for negotiatior:of terms.and
conditions with the service providers; and

+ Stipulation of the officials responsible for management of the contract.

DoS stated in March 2014 that various methods for Ieasrng tranaponders to

commeicial Users in INSAT/GSAT systemn had s.mce béen adopted and streamimed

4.3, Audif observed that in respect of thé fransponder lease agreemehts entered. into
by Dos with DTH providers for a]iocatmn of sateihte capaclty on [NSAT systems,

whereas DDS provided afl Technlcaf' suppart invoicing and collection of payments WAS
done by Antrix. For this, Antrix charged commission rangmg from 15 per cent t{} 40 per

cent from DG_S. In respect of the back to back confracts entered info by Antrix with the
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" DTH sefvice providers for ‘Forergn satetltte c:apamty, Antrix charged commlssmn r:rf? 5 per

-. canf from the DTH service providers. Though DeS oifered substantial tEchmrzaf support in
the allocation and leasing of satellite capamty to DTH service providers, no remuneration

- -was-claimed- by-DoS.-On-the contrary, the eﬁectiue.reai.isaﬂcrn of revenue by DoS through -

leasing of INSAT/GSAT capacily was also reduced due to considerable percentage beiﬁg

paid as commission to Antrix. While agreeing that it proviﬂéd technical support to Antrix,

DoS stated that in March 2014 back end work related to end user and Antrfx was

significant and the current méchanism was necessary fo establish 1NSATIGBAIT systemn

as a good commercial venture. The reply may be ﬁiewed in the context that in sp.ite of

rendering complete technical support for the allocation of satellite capacity In back to

back agreements, DoS did not claim any compensation from Antrix.

J] Loss Due to Non Revisiaﬁ of Transpander Charges .

4.4, Agccording to the audt, the period of lease committed in the DTH transponder'
lease agreements between DoS an.d the DTH service providers for satellite capacity from
INSAT system ranged from five to-teh years. Trans'pondel; lease agreements entered by
DoS did not.includé provision for revision of priceé. ThougH DoS subséqgently decided
in f-%;prii 2012 tc: raise its prices by 15 per cent ICC did not finalise the prices, due to which
the revision was not Gamed out. In contrast, transponder lease agreements with fc:resgn
satell]ie uperatc:rs were valid for one tc: six years only. Ccrnsequent[y, prices of
transponders leased from fr:rragn satelhte systems were lncraased by 5 to 33 per cent
Mouer-a_p_eﬁb'd of one t ta six years whereas DTH service pi;owderé'"e?ﬂ;éfhng INSAT -
transponder capacity paid the same charges for six to ten years. The poor marketing

sfrategy of DoS to continue with the same - prices, when foreign satellite providers

regularly revised their prices resulted in loss of transponder charges and provided an

<



1 "42' o

‘exira aduantage tr:: the qewme prowders wh{) were a[lmcaied INSAT capacity. F‘rlcmg'

differential was esnmated af? 3617 crore to the d:sadwntage of oS,

4.5, Audit obsewed that lease permr.{ in iranspc:nder lease agreements of INSAT Ku

“i:rand sate[ltfe capamty for DTH sehvice ranged frc:-m F ive fo ten years vﬂthout prc}wsmn fnr .I
revision of prices. Though, DoS subsequently decrded to raise its prices by 15 per cent
the revision was not carried oul. In contrast, thé tfransponder lease agreements wit_h
fcrfeign satellite Dpefatﬂrs Wefe valid for_cme to six years only. Prices of transponders
leased from foreigh satellite system were increased by § {0 33 per cent over a period of
one fo six years whereas DTH 'sen.rice_ providers availing INSAT fransponder capacity
paid same charges.for over six yeérs to ten years. Thus, the transpoﬁder lease
agreements did not séfeguar& financial -interests of the-gwemment. When asked o
clarify as to why no piice févrsinn clause.was'included in the [ease agreement theraby
adversely affecting the financial interest, DoS, in their written submission to thé;
Committee, replied that it is appropriate to note that 'DTH services being provided in
.{.:Duntry was a new service with [ots of Lncertainties about its growth and sustainéb]!iw. In
view of this, it was appropriate t& edter into-a long term agreement with a fixed price.
HDWEUe.r_ this fixed price has been arrived at after accuunﬁné fo_r cost of realization and
internal rate of refurn which ensured the financial ]nteres.-t of the Government, The stable
and iong term pricing .has improved the acﬁeptabiﬁty safellites built by DOSIESRD and

made it compefitive even as it has remained comparabls fo international prices.

L

4.5, While noting that Antrix Corporation charmged a commission of 15%-14% for
leasing of s.ats_ailite éapaoi:ty it was asked whe;ther DaoS5 sought any compensatioﬁ from the
Ies:seés PoS repiied thét as the Contract M_anager:' Antrix Gur;:r.qr;_l‘éi_on: Ltd, _rﬁohitcrs and
manages a_greeﬁ"tents: raises i'nvoit:eé_ 'oﬁ a. periodicai basis: n;la.intains accounts :-fpr

receipts: recovers dues on behalf of DeS through follow up and personal visits of officials;
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_under’cakea commercial/service ta:dinmme tax assessmants by hirng professionais,

makes tax payments e.tc Upn::n payment by the JMSATHGSAT transponder users, the o

amount {fowards space segment charges is transferred tn DoS. DoS, then, re:mburses
the contract managemenf fees at 15% to Anfrix Corporation Limited. Thus, Do S gets 85%

of the transponders charges that are allotted to users,

47 The peri.od of lease commiffed in the DTH transponders [ease _agfeemehis
between DoS and DTH service providers from INSAT system ranged from § iﬁ 10 years
while the transponder lease agreements with foreign satellite operétoré were valid for 1 o
6 years only. When asked to specify the reasons for longer terrn contracts which
. adversely aﬁécted the financial interests DoS answered that the DoS-User agreements |
signed for OTH o_j;eratic;ns services using indigenous satellite capacity are for a longer
term of ?—1& years, This is primarily towards providing an assurance and commitment {o
the Indian DTH operators about the continued availability of space segment capacity at
the same orbital slot. Qonsidering the large investments and risks incurred by a DTH
operatar in terms of eétablishing feleports, Hubs (garth station), technology, redundéncy,
sel-lop boxes, eic., the assurance on the availabilitﬁ of sateliite space segment capacity
for a longer durati'on would go a fong way in compufing their cash flows aﬁd evolving firm
business plans. With respect to Ieasmg of capacity on foreign Eatefllfes the agreements

are signed for a shoster period since it is always Intended in tune with the SﬁTCDM

policy, fo bring services back on the satellifes built by DUSHSRD,

4.8, During oral evidence, the Secretary, DoS, submitted as under'
"Sir, | will just try to make one small polnt here. Ses, when you are trying to
" negotiate a contract with a particular operatar, depending on that particular
operator's gueties and demands, there will always be differences.

- Depending on my own technical capabifity, there are differences and one is
not shown to the other. Whatever specific contract features were asked by
the parties, which was acceptable was ag reed to".
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4.0 Further, durin’gj oral evidence, on beiﬁg asked about the progress made after the

-

last reéon:li'n'é'ﬁdétion"_é't-:;out incmrp'oration of pr'ir;e Tevision clause and was theﬁe any
progress towards that, the Secretary, DoS submitted as under

ST T e e "Currently with-respect to-the-price revision, we had.a mechanism which is - .. .
being established. We are looking into that and we will come out with that
because the drait Cabinet Nofe also addresses all this — what is the
category of the user and for each user what type of price should be done.
S0, this i3 being addressed. We will come back with that",

4.10. When enguired on as to why was the decision of DoS to raise prices by 15 percent

not carried out, DoS replied that since the confract is firmed-up for fixed period, the price

revision is naot feasible.

II}- Special Terms and Copditions of Transponder Lease Agreement with Tata
Sky '

411, Audit obsaweg that Transponder lease agreement enfered with Tata Sky

~ extended benefits to Tata Sky which were not offered to any of the other DTH service
providers, such as open ended commitment for satellife céﬁacﬂy, greater credits in the |
case of interruption in service, provision for inspection of customer's earth station by
Dos, ‘fan:[lit-yr to assign s rights or obligations fo ifs affiliates. Chairman of Tata group was
one of Ithe non-functional directors in the board of directors of Antiix. Although there
might be no direct impact on the decis-fon_ making process within Anfrix, allocation of Ku |
band trans_ponders of INSA'_I'-4A an exclusive basis fo Tata Sky does raise the ﬁuestinn

of conflict of interest,

4.12. While admiting the above, DoS stated in DeGémber 2012 that the contract with

Tata Sky was ente_red during initial period of marketing INSAT/GSAT stt_gm with a vision
By .{o bring pi’iVEtE.USEFSIIiDWEleS !.NSATJGS-AT s'j,?st_er'n.' Dcﬁ 'a;dr:led that in Mérch 2014 such’

clauses were acceﬁed based on ;:ustnmer specific request as a part af 'HEQGIl'iaTi.DI'IS and

were Infended to provide certain confidence to the Users as well as fiexibility it contract
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+ management. Audit further stated that substantial differences betwesn agreement
entered info with Tata Sky Vis-g-vis other 1rar"|spc:-'nder lease agreements, esp'ecia[[y grant
“of eiclusfva rights over the prime orbital slot, were also noticed by Ministry of Finance,

-which requested DaS in March 2013 {0 re-negotjate fhe terms of agreement entered with -

Tata Sky. However, as of June 2014, this was yel to be done.

L .

4.13. Gn being asked whethéf th.e transponder lease agre;ement was tweaked in favour
of Tata Sky giving certain benefits to the company and not to any other DTH service
providers, DoS replied that the transponder lease agreement is not tweaked J'r:1 favour of
Tata Sky. In any contract the technical terms and conditions that get finalized depends on
the issues brought to discussions by the parties. Any canditiun. which has sign'rﬁ.cant
impact on ihe financial Iaspect of the contract also gets factored into, in these
discussions. The lease agreement with Tafa, Sky ls executed fc make iﬁdigenaus
satellites built by DoSASRO with High pr:rwér Ku band transponders, acceptable to DTH
service provider. If may be nofed that Tata Sky was the first private operator fo put trust
in fndigenﬂus satellite technologies, and agreed to pay rates for the transponders which
protected the financial intgrest of government,

)  Loss Due to Undercharging of Transponder Prices

4.14. DoS under charged for the fransponders of Sun DTH which resulied in a loss r::f 7
2.94 crore over the period from 15 January 2008 fo 6 July 2010, DoS also reduced the

price of these transponders with effect from January 2010 which restlted in loss of T

 46.92'fakh to DoS.

416, Audit further observed that without citirfg any reason, DoS also reduced the price
_of these trahsp_ondérs with effect from January 2010 to ?:4._}"’D crare per transponder,
" which resulted in loss of ¥ 46.92 lakh o DoS. DoS stated in March 2014 that the Standing

. Committee was erhp{}wered to take the decision.
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4.16. D.uri_ng oral evidence, wnen asked whéth’ér Sun DTH was prwid_éd bonus time first
| gnd other 'IifITH nnerators were proﬂdéd subsequenﬂy, the S_énretary, DoS snbmittec_i as
un.der:
"Mo, Sir.. T'wbuld just explain it --Whgf happens is that when one is getting .
into the service, when the satellite is in place and also the operatoris

coming In, there is a minimum time by which he is able to fest it ouf and
then prove; and alsa he has to get the licenca”,

4.17. Further he submitted as under;
““in all cases, there s a certain amount of free timé, which Is provided to
everybody. In this case, there was an extra three months, which came
because’ of the licence getting issue, the time by which they could get the
licence. This was an extra time. Otherwise, everybody is provided with
certain time where they can fest it out, test the signais. That is nominal,
which everybody gets. But in this particular case, thers was an exira period,
which came in because of the difficulties in completing the licensing
process with the Depariments. It was causing the problem. Finally, they
“had gone for litigation”.
_ 4.18. When asked about any delay occurred in the case of Sun DTH to get the licence
- and who issues DTH licences during oral evidence, the Secretary, DoS, submitted as
under:
'This delay was frorm Network Operafion Centrol Centre (NOCC) and not
Mol&B. There are three segments. Initially, the Mol&B comes when the
request is made. They say, okay. The final operator is the DoT".
© 418, Dnibeing asked io speaiﬁcaily clarify that an agreement with Sun DTH fr::r leasing
of 6.25 transponder units in [NSAT-4B satelliie at the rate of ¥ 4?5 crore  pefr
transponder was actually.in effer::t charged f{:r only six transponders resultrng in_a loss of .
T46.92 Iakh DaS replied that the reason for charging for 6 fransponders as against 6.25
transponders is taken by DoSASRO by fn!l::rwmg structured dlscussmns with due
appmva[a Sun Dnect TV was :nrtialfy nﬁered 9%36 MHz transponders an INSﬁ.T4C Wlth

the loss of INSAT-c!’-C during launch, Sun Direct had fo -pnsfpone its plans to commence

DTH business, although all the ground eguipments were ready, and huge investment was
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.alréady made with no rétufn. .INSAT 4B carr.ied _5335 MHz and 3x27 MHZ af Ku band
transpﬁnﬁérs. Wiz DD Direct F’Ius df_Daordarsﬁan had been p.r_cwider:i with 5x36 M_Hz.
iransponders for its DTH pperati{'ins. Rather than .aw:aii the-. launch of the replacerment |
satellite, INSAT-4CR, Sun. Direct opted for I'.Culbandwid:th on INSAT-4B at 93.5 degrees - ..
| east, accepting the resi'tiua_l capacity of (4){35 + 3x27) MHz transponders on INSAT-4B,
The standard bandwidth cmnﬁéuraﬁon preferred by a DTH operator is either 36 ﬁr 54
MHz bandwidth. As the DTH operator operates on a Multi-Channel per carrier (MCFC)
mode, ﬁ-.ﬂ.rcrking with lesser baﬁdwidth (27 MHz transpander) poses several consiraints in
-terms of reduction in number of channels that could be 'mu[ﬁpiexad ina transponder,
additional investment in the uplink equipment chain etc. Also, urlike any DTH coperator
seeking large chunks in space segment capacity, Sun Direct was ready o operate with
just 4x36 + 3x27 MHz residual capacity on [NSAT—4E, Considering all these factors, it
was decided to treat the capacity as & full transponders {equivalent of 36 MHz), with dus

approvals.

\

V) Allocation of Bonus Time

4.20. DoS aliowed bonus free period of 1-.5 months after the permitted thres months
- fime to Sun DTH which resulted in unintended benefit of T 3.56 crore fo Sun DTH. DoS
stated in Marcﬁ ED;[-:I fhat the decision w.as taken by the Standing Cnrﬁmitfee, which was
-empowered h:u. take thel decision. Audit did not finfl-the reply of DoS acceptable since the

Standing Committee was only mandated to establish the minimum price for each fype of

transponders and was not mandated to extend bonus free time for usage of

transponders.

4.21. When enquired about as to what were the reasons for allowing. bonus free access
to- satellite capacity for 1.5 months after the permitted _'tﬁrea months time fo Sun DTH

resulfing in unintended benedit of T 3.56 crore io Sun DTH, DoS answered that typically, a

:
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sémce prmwder can access a safelifte cmlyr after chtaining appmvals from Mol&B,
WI[’E[E‘SS Plannmg & Coordination {WPC} Network QOperafion Control Centre (NOGC)
gte. To fac:htate the =ervice pr{mder to carry out initial trJaIs a_nd_testmg with the safellite
- space segment, free period is given to all operators. It is the standard iﬁdustry praciice to -
provide a free period {o a DTH service provider in the_]nitia['phase of business. Such free
period is ufilized by the operator to get hands-on %eel of operations on the satellits,
resolve technical probléms with respect to antenna, obtain optimal performance output
from the antenna, to conduct :trial uplink tests aﬁd accass to the satellite, fine tune and
optimize performance, eic. In this specfﬁg instance, Sun DTH was ur-"lab!e to start the
testing due fo the non-receipt of regulatory clearance frorﬁ NOCC/DeT for uplink. DoS
pursued with Sun DTH for thel payment as per the conﬁac’r at the end of stipulated free
period. However, sfnce, Sun DTH had not received the NOCC/DoT clearance in time and
are unable to use the transponders, they d isputed the extent of free period from this start
date. Sjmultanec:ﬁsly, it also inifiated arbitration proceedings and brought out an
injunction from Madras High Couri.restraini-ng DOS from tal%:in'g any corrective steps fo
enforce the deménd for payment. In résponse .tc this, DOS-attempted io resolve this.
issue through a high level committee which recommended extending the free period by

1.5-months to this user, in view of the fact that delay had happened because of nor-issue .

of NOCC/DoT clearances.

V) Revenue of ¥ 5.80 erore Not Collected Due To Failure To Sign Moll

4.22, Adicle 2.6.5 of NGP Df SATCDM Pohcy Etlpulated that for [_asmg of Gap.ac:t}‘;._....

DDS was to enter info transpc:nder lease agreements with the DTH sarvice providers.
DoS, however, did not enfer into such an -agreement with DD instead, mgned Mol in

March 2004 with.F‘rasér Bharii for leasing five transponders of INSAT-4B to DO for OTH
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. senvice. Although the Mol stated that DD WD_u}d be charged for the Ku band

transpondeis at the pfeuailin_g rates, the rates to be charged were not indicated.

423 ‘Based on the requeat of Prasar Bharfi, thaugh CoS allocated one additional -
transpcunder to Prasar Bhar’u |t d|d not enter into a fu‘m agreemenb’MGU F‘rasar Bharil
. later informed that the additional transponder was not put to use since Mol was not

sighed. As a resulf, revenue of ¥ 5.90 crore towards lease charges was not collected by

DOS.

. 4.24 DoS replied that in March 2014 Prasar Eharti subsequently sighed Mol and had
agreed to pay lease charges ﬁﬁr the additional Ku band transponder with effeé_:t from May |

2012. DoS, however, remained silent on the status of the said payment,

4.25. During oral evidence, the CEQ of Prasar Bharti apprised the Committee as under:
"| asked the Engineer-in-Chisf and he says that our hilling starts from the
date of signing. Since there were itlal glitches, we were not signing.
However, I will get back and give a written report to the Cormmittee. | am

litfle bothered about the relaxed manner in whlch these things aperate. |
have been asking them for a white paper”.

4.26. When asked that even after al]ocating one additional transponder to Prasar Bhrati.
why didn't the DoS did not enter infa Frm agreemenﬂMDLJ with Prasar Bharati, DoS
replied that it entered into an WMol wdh Prasar Bharati (Ref.: MDUMBIKUIDTH;’DBEME
dated May 22, 2012) ﬁ:-r the provision of 6x36 MHz Ku hand capacity on INSAT#B for ité :

OTH operatio'ns. The commencement date Gf this Moll is the date of alioiment of the

transponcier fe. May 22 2012 and is valld t[II March 3'] 2015

427, Audit nated that Prasar Bharati d|d net use the additlnnal transpr:rnder as a resuif
of non mgmng of Mol with DoS resultlng in hon ccl]ectlcm of Iease charges of T 5. QD-
crore. When the Do8 was‘-'lasked to explicitly explain the Iaglc of assigning an additional

transponder wi‘rﬁout sig‘ningj an égreemenﬂMuu.with Prasar Bharati DoS supmitied that:
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"An additional transponder {ie. 8" Transponder) was allocated to
- DD/Prasar Bharati during May 2012 and charges towards this transponder
is being paid on a regular basis. Till September 2014, payments for the
space segment charges are being received as per the old rates. From
October 1, 2014 onwards, space segment charges as per the revised rates
are being received. The difference in space segment charges between.
September 30, 2014 is yet to be received",
4.28. It was sought to know whether the DoS taken any _%teps'aﬁer the audit ohservation
to prescribe procedure for approval of the appmp'riafe authority from the financial angie,.
appro';fal of the Ministry of Law from the legal angle, duly documented meeting fo
technical commiftee and commercial negotiation committee and stipulation of the officials
responsine for management of the contract? DoS answered that an initiative was taken
by DoS to standardize the terms and conditions of the Agreement in coordination with the
Ministry of Law & Justice, Department of Legal Affairs. Wherever standardized terms and
conditions are feasible, DoS/ISRO is proposing to follow uniform Mol. Accordingly, the
terms and conditions for the provis;ion of Space segment c;:-lpac:]ty were finalised. In
accordance with the standardized terms, an Agreement with standard terms and
conditions is entered inta with commercial users and a MEI’I‘IDFEHE[LEH‘] of Understanding

with Government users.” From Aprl 01; 2012 anards, the Agresment/Moll with all

INSAT/GSAT satellite users of space segment capacity is in iine with the vefied terms

" and conditions for space segment capacity. The exisfing practice of r_ecording technical

commiftee meeting deliberations and commercial negatiations are further strengthened.

Antrix continues to be contract manager for all transponders lease can‘tracts. Contracts

with forelgn vehddra are executed b}f Antrlx and DoS/ISRO executes the contract with

end users. -

V{j {}utstanqu Dues. From Back to- Ear.:k Aqreements

-4 99. DoS arranged forEr]gn satellite capacity tr:: [ndian DTH sen.flce prowders for short_

term period through Antrix as a Eempcrar\; measure o ensure that the senvice could be

" revised and.pre revised rates for the- period .from Aprl 1, 2012 {ilf. ..
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brought back to INSAT 'sys.terﬁ when Indian satellite capacity was eventually available,
DDS entered in back to back agreements for Dish TV, Sun DTH,'Ai_rtéI, Reliance and.
Vidsocon. The transp.o‘nder lease charges to the tune of T 62,58 crote femained to be

recovered from these parﬂes;---—---. : : -

4.30. DoS stated that in March 2014, an amount of ¥ 57.17 crore was since récovefed. -
The balance of T £.38 crgre rema{ned outstanding. As per Audit, Gufstanding dues in
back to back arrangement suggest that In these cases Antrix did not colfect money in
advance .from Service providers as per. the conditions of - the transponder lease

agreements and allowed them fo make paymeht ot credit basis, thereby extending

undue favour and resultant accumulation of transponder lease charges.

4.31. When asked why Antrix did not collect money in advance from service providers
as per the transponder lease agreements and allowed the providers to make payment on
credit basis DoS replied that all the agreements managed by Anfrix stipulate paymenis in

¥
advance, either monthly/quarterly/half yeariy/annually,
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PART - I
OBSERVATIONS/RECOMMENDATIONS

Introduction: The Committee note that the Government apprﬁve:i the

. prﬁpusa[ ‘of: the"Ministry. of Information and Ernadcasting,, the nodal Minlstry, to. -
infroduce Direct to Home {DTH), a_safellite_ha_sed hroadcast sewé«g}e'which entails
ﬁ'fstributit;:n of muiti-channel television programmes in Ku band, in India in
November 2000. The Government approved an 'Cpen Sky' p_aiicy and allowed both
Indian and fﬁreign-safelliteé fo be used in DTH services with the condition that
propbsais envisaging use of Indian satellites would receive preferential treatment.
The Commitiee further riote that the'Department of Space (Do$) provides national
space infrlastruature through satellife fransponder capacity fo meeft the
telecommunication, broadcasting and security arrangements of the couniry and
according to the approved policy, it had to act.qilire..and allocate necessary
tranSpa;-ldér capac.ity frr.:.m fareign satelliies for short term periods, so that the
service could belbrnught back to INSAT system as and when ‘indian safellite
c:apécity was available. Audit carrigd ouf a performance audit on management of
- satellite capacity for DTH service by’ reviéwiﬁg the’ 'Dpeﬁ Sky' policy of the
Go#ernment and .founr;:l, du’rirjg the course of audit, that, daspi}cg having sufficient
funds, Department of Space {Do3). failed fo realise the ;:ﬂmmuriicatiun satellites

against thetr planned farget achieving only 22 per cent, which resulted in foreign

'satellites providing_ 75_ percent: uf'transponﬁer'senﬁces to Indian channels. .

Conse:{uenﬂy, Indian semce pmwders mi’grafed to foreign safe!htes and Iurmg '
them back fo INSAT satelllbas is a difficuit task since DTH service is Iﬂcatlcrn'
speclﬁc a_ncl a_ny change in satglllte position would result in rnigratmn expense& to
the s‘awi;e'providem as we_ll'aé inconvenience tD_ thé customers. It wés_ aléo fotmd

that satellite c:ap'acit-g.r allocation was plagued with csriain systemic lapses. The
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INSAT Coordination Committee (ICC} empowered to earmark satellite capér:..ii:y; wan

"ot convened affer -,.Iune.t,c 2004 till it was réccﬁ;s‘fi_t_uted in May 2011, after a Iap_:se of

“nearly seven years. DaoS unilaterally allocated satellite capacity without inwjlviﬁg

-other concerned Miﬂfﬁtriﬂﬁ-'fk&-Miﬂfﬁw of [&B. It was also-ohzerved that Tata Sky

was glven preferential treatment in the allocation of safellite capacity, vioIa{ing

stipuiated palicy. In the case of Sun DTH also, a case of favoritism was ohserved

causing a loss of ¥ 46,92 lakh to the exchequer and an unintended benefit of T 3.56

crore to the operator. Be‘siﬁes, aliocation of an additional transponder to Prasar

Bharti on the latier's request remained unused due to unsigned Mol between the

- two from May 2012 to Juty 2013 resulting in a loss of Z 5.90 crore to the Department

of Space {DoS). Since the DoS could not materialise the planned/communicated.

satellite capacity, satellite capacity was arranged from foreign satellites-and most

of the DTH service prwidérs did not refurn to Indian satellite system thereby

putting India at a disadvantage in mainfaining its own INSAT fleet. The problems

were further compounded due fo idling of GSAT-8 and G_‘SAT-H} for 7 to 11 months
infended for DTH service. Furthfer, the Transponder Lease Ag.reém_ents did not
safe;;uan:i the fina1r|c~;ial interests of the _Governmént. The lease period in the
agreement f:ar INSAT Ku Band satellite capacity ranged from 5 to 10 years ﬁithoﬁt

any provision for revision of prices. Although, the prices were raised by 14 percent

it is yet fo be implemented resulting in an avoidable loss of T 36.17 crore to the

increased by 5 to 33 percent over a period of 1 to 6 years whereas those availing
INSAT transponder capacity paid the same charges for over 6 to 10 years. The

examination of the subject b.y the Public Accounts Committee {2015-16) and ifs

Subnﬂnmmiﬁéen‘if ‘dealing with 'infrastrt:_cﬂirai projects other than Railways' alsg

_.nafion._Prices _ of fransponders .leased from. foreign._satellite . systems were . ___
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brought uut various shnrtcoming-ﬁ “These and other relevant issues have been

T

dealt with in the succaedmg parag-raphs

2_. Satellite Capacity not Earmarked by ICC: The Committee note that {the INSAT

Goordmatmn Comm[ttee {IGC} a hlgh Ie‘n.rel multi departmental decisfon makmg

body, consisting of Secrefaries of Department of Space, Department of Econoinic

Affairs, Department of Telecomm.unicatinns, Ministry of Information &

* Broadcasting, Department of Science& Technology and Department of Information

Technology was responsihle for coordinating and monitoring the implementation
of space and ground .segmants of INSAT projects. Hawever,lthe Committee note
*;n.rith serious concern that the iCC 1..|'|.-'as_ not cnnw;rened after Jﬁne'EDM and was
reconstituted affer a lapze of 7 years in May 2011. The Committee observe that the
Dos flouted the normé framed under the SATCOM policy by allocating transponder
capacities on three satellites_ to DTH sam_ice_ prr._::rviders without convening ICC
m:eeﬁngé which was responsible for earmarking satellite capacity for non-

Government users. The Committee note from the repty of the DoS that memhers of

the ICC were informed about the above mentioned arrangement in meetings of

Techni’cal Advisory Gruup (TAG), a technical Sub- Commlttee of the ICC. The

Committee opme that {CC has been mandafed tn earmark the sate[hfe c:apaclty for

nnn-Gamrnment users and , therefore, only informing members of ICC during a

-sub-Committee meaﬁng shows the callousness of the DoS towards the high leve!

_d'é.;;tsmn makmg authorttyr "The Gommilttee ars of the strung view that the DoS did

nof foliow the prescrlbed procedurs and exceeded its sphere by faking unilateral
decisions-bypassing the mechanisin on issues-which are he}fnnﬁ its expertise. The
Committee exhort the Do$ to regularly convene the IcC meetin'gs'which is required -

as per norms for ieasing of transponder capacity on indian satellites since



55,

allocating satellite cépac:ify is a sensiih'ra issue having fi f'n'a'ﬁ-;;ial implication on the
revenues of the Government. The Cnmmltdté;ﬁ_eﬁsn're fo be appnsed of the reason
fnr not convening the 1CC meetings, taking unilaterai decisions hypassing the

' system and- the punijtive, action. taken within three months of the presentation of -

this report.

3. Role _of Mci&B in the Allocation of Satellite Capacity: The .Committee

highlight the fac{ that since DTH heing a broadgasting service, it comes directly
under the pur‘uiew of Ministry of Information and Broadcasting (Mol&B) as it is
l'EEpOﬂSIh]E {for all the matters relating to broadcasting in the country According to
the SATCDM policy, all allocations are mada by DoS with the approval of the ICC,
Also, being a member of the ICC, Mol&B is also involved in satellite capacify
allocation. Since, the ICC was not convened, Meol&B and other memhers were
inadvertently left out of thé dcision. making_prov.-:ess. The Committee are shocked
to note the ]ackadaiéicallappraach of the Ministry of Infermation & Broadcasting as
it remained a mute spectator while the DoS was flouting norms by c[rire'ct‘ly
allocating safellite capacities and the Mol&B even did not I:;c:-ther to intarvens for
convening the IC.G of which it was a member. The Committee are of the view that it
is high ﬁme that the different wings of the Government of India be proactive in
their appreach and kéepin'g in view the.naﬁor_lal inferest, cootdinate |::*n:r|:I--'.':*.~rl*:,ar for

taking decisions which are crucial both commerciﬁl!y and strategically. The

Gﬂmmlﬁee recommend that the Mmlstry as well as DDS ‘make sincere and
cancerted efforts to convene the ICC _meetlng_s regu_larlyr so that all the relevant
Stakehblders are invoived.in.ihe suﬁnd- plaﬁnin‘g'for allocation of transponder -
capa-::iﬁy fhereby paving way for a more transparent appraach which could nelp in

re- bmdeg of trust and fan‘.h of DTH seivice prewders in the Do% and the Mlms'try
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A, Sateliife Capacify Allocation Procedure net developed by 1GC znd DoS: The

Commitise observe that pi’ucedu:ia for: al'loqatidn. of satellife capacity was nat

framed by ICC as per SATCOM policy until February 2013 and during the years -

L. -2004-to 2011, the demand.for satellite capacity exceeded supply in all the years, -

Further, INSAT tr_ansponders’ prwidihg DTH service decreased from 30 units ir
2009 to 19 units in 2013 and a prugr.essive increase in dependence on foreign-
sateliites from 6.5 units in 2004 to 57 units in 2013. The Committee also note that
according to DoS' own subn-jsi_s_s'iun, the demand Was. expected fo increase over 200
“units beyend 2013. The Eamﬁiﬁee are unable to comprehend aé to how tﬁe DS
went about allecation of capacities'in absence of any prescribed procedures. The
Committee ;:ibsarva that ncnn-framiijg of a seund procedure led o the filling of gap

of sateliite capacity by foreign sateliites causing a drastic drain on chernment'_s

revenue. In view of the above, the Committee exhort that the ICC should frame -

procedure for satellite capacity allocation as per the SATCOM palicy by and further
_to follow the rules in letter and spirit since demand for satellite capacity is steajldily
increasing over the years.. The Committee desire to be apprised within three

months of the él-f:'ticnn takén in this regard.

5. {) Out_of Turn Mlc:-l:aﬁ;m of Satellife Capacity: The Committee note that
wﬁile Tata Sky was f'ifth in order of preference of satellite capa;ify a_llc:c.atioﬁ, if'.1

. was _grantéd precedence on INSAT-4A and given exclusive rights af the prime slot
aliocated capacity on INSAT 4B launched in January 2007. The Committee further

- note from the suhr’niésfnﬁ of DoS .ihat BD 'was allocated capacity on a f-:;reign
satel:li'te hefore atlocaticﬁ of capacity to Tata Sky on INSAT 4A and DD migrated to
INSAT 4B at the .e;:d of the contract pe;iﬂd. The Committee sire sﬁt_::cke-d fo note

that the nafional broadcaster was allocated capacity on a foreign safellite and then



a privafe broadeaster was given sxclusive rights on INSAT 4A. The Committes *
observe that the national hrn'a_cigé's{ér'-ﬁéing the first in pracedeﬁce should have

been given preference on Indian satellite being a free to air service accessed by

----_--majﬂrify- of hnpuiatign-acruss India-and. also has an ohligation for broadeasting

across the country, thus fulfliling Government's obligation towards the citizens of

this country. The Committes note with dismay that the charges paid to a foreign

_satellite for usage by Doordarshan was a wasteful expenditure, more sg, since Tata

8ky could not he retained on INSAT 44 in addifion to the revenue forgone fearing

litigations by the Tata Sky, taking advantage of ifs first right of refusal. The
Committee deslre {0 be apprised of the reason for apparent favourifism towards
Tata Sky and further desire that punitive action may. be taken against all these

responsible for the same.

{ii) Grant of Exclusive Rights over Prime Orhifal Slots; The Committee note with

much concern that Tata Sky had a very advantageous position aver other DTH

_service providers as it had the exclusive first right of refusal fpr'uaing Ku band

fransponders at 83 degrees -east..Due to this- Ku bhand transponders of GSAT-10-
could not be allocated to any other DTH service prnﬁders.and remained idle
thereby causing a loss of T B0 crore per year fo fha- exchequer and wonder why
Tata Sky was given preferential freatment over others. The Commitiee are shocked

at such preferential treaiment shown by the Do8 for a private company and,

" therefore, desire than_an enguiry_may be conducted into_the fransaction, stern. .

action may"he taken against those found guilfy and apprise the Committee within
three months of the presentation of this report.

{iiij Sp-é'cial' Terms _and Condifions of Trah'sponders lL.ease Agreement with Tafa

Sky: The Committee note that Tata Sky was the biggest benefacior as compared to

other DTH service providers as. the leaze agreement it entered into with DoS
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provided them with certain benefits such as opean ended commitﬁjeniﬁ for sateilits

E

capacity, greater credifs in case of service interruption, earth station inspection .

and assigning rights or obligation to its affiliates, It was also observed that the

. Tata Group_Chairman.was one .of the non-functional directors in_the Antrix board

of ditectors hinting fowards undue benefits extended to Tata Sky and raising the
guestion of vesied interest; Further, the Minisiry of Finance had requested DoS In
Marcﬁ 2013 to re-negotiate the terms of agreement entered with Tata Skyf The
Committee, therefore, dit;ect- the Do8 fo act upon the reqﬁest of Ministry of Finance
urgently 'an_i:l re-negotiating the contract with. .Tafa Sky th:;.-_na*l:q\ar building trust
amongst other service providers so that an impression of impartiality, opehness
and healthy competition is cnnveyed. Also, the Committee impress upn_ﬁ the
Ministry that it should select candidates for the positi.cn of non-functional directors |
amongst ﬂmse who have worked for th_e corporafions involved in spacé related

b

acfivities and arresting the doubts of conflict of interest.

8. {i) Leasing of Satellite_Capacity: The Commiitee note that Anirix, after
aggregating the requirements of the Indian cﬁstumeral was to enfer into back ta
back agresments '.n..*itlh ﬁ:-reién satellite owners. However, in contravention of Article
E.E.é of Norms Guidelines and Procedure {NGP) of Safellite Communication
" {(SATCON) Policy, measires re_gulatiﬂg_fha contract management procedure in
respect of DTH__jransponder_leaée agreements were not_put in_place. The
Comimitiee alsc note thaf DoS pajd commission to Antrix from 15 perc:enf to 40
. ﬁercant for invoicing and collection of payments thereby reducing fis effective
| ‘rfaalization of revenue, Fu'rthe.:r; thé Gommiﬁae ﬁﬁnder that in spite nf__ren-:léri:r.'::igi
comp’l_ete technical suppert for the allocation cf:-satellita. capacity in t_r_acir; to [;-ack

agreements, Do3 did not claim any compensation from Antiix. In this regard, the
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- G::umm:ttee de,..lre that the DDS excpiam the reasuns therefare ahd recomimend that

the D{JS fal(e steps fo put in place effective meuhanlsms to ensure that :nterests of

DoS are not compromised and the agreements are made at arm's length.

-.{ii} Qutstanding Dues from Back to Back Agreements: The Committee note t_h.:-it'-

DoS arranged foreign safeliife capacify to Indian DTH service providers for short
term period through Antrix as a temporary measure fo ensure that the service
could be brought back fo INSAT system when Indian satellite capacity was

eventually available. DoS entered in back to back .agree.ments for Dish TV, Sur

DTH, Airtel, Reliance and Videocon. The transponder lease charges fo the tune of

PN

¥ 62.55 crore remained to he recovered from these parties. The Committee further
note that till I"-'Iar-:;.h 2014, an amount of T 57.17 crore was recovered and a balance ¥
5.38 crore was still to be m_IIected. The Committee observe that Antrix did. not
follow the condifions of the trans ponder lease agreéments by not collecting money

in advance théreby extending undue favour and resultant accumulation of

_ transponder lease charges. The Committee desire to be in‘i’nnned_ about the action

taken 'byf the DoS to collect the outstanding amount of T 5.38 crore. The Committee

feel that satellite capacity allocation contributes a handsome amount of revenue (o

the Government treasury, and Do8' faltering in administering established rules and -
procedure leading to.the flow of revenue is tofally unacceptahlé. The Committee

further desire that DoS ensure the compliance of all the ferms of the agreements

.and in the instant case fo see that if liguldated damages!penalfieé could_be . ...

imposed on Antrix for non-compliance of the terms. The Commitiee also
recommend that erring officials be identified and accountability be: fixed on them

by means of punitive action and also a thumuﬁh investigation be done by agencies

3 such as GB'I, DR!-; ED et sl to further probe the matter and bring the guilty parties to

. justice.
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7. toss Due to Non Revision of Traneeender._(:hergee: The Commiiltee. nate -

that DTH fransponder lease egreemerlte had a Ieeee"';:leried from five to ten years

with no prevremn for revision of prlcee whereee lease agreements with foreign

N eatelhtee renged frem ane te siX years W|'iih prewelen for price revision frem fwe to
thirty three percent. The [lack of such basic provisions resulted in revenue
foregone to the tune of T 36,17 crore. The Gemmittee are displeased with such

. peer terms of egreements_wrlere even a slmple provision for price revision at
regular intervals was not rneluded. The Commitiee desire that such egreerrrente he .
reviewed and reframed to Include scund/prudent finansial terms in the interest of

.the excheguer. The Gerrrmittee exhort the DoS to fine tune their merketing
strategies to attract and retain service providers as well as to bringhaek -theee
DTH Service providers using foreign satellites back io INSAT/GSAT systems. The
Committee impress upoh the Ministry that thé service providers be charged at the
competitive rates and preferably the lease term be also uniform for everyone
eheuring Ie\re'l playing field across the DTH sector thereby ieedirirj to mere
trene;:*;erreney,'r and healthy competition. The Commitiee further desire that the DoS

set.Up an inquiry to look into the loase egreemente with various pertree end teke

stringent action against those responsible for egreelng fo terms_ that were against

the interesis of the eiehequer and apprise the Committee of the action taker

within fhree months.

8. ° (i) Loss Due to Undercharging of Transponders Prices: The Committes taks

eerr'GUS nofe of the DeS undercharging of trenependere of Sun DTH reeu]‘tihg ina
loss of ? 2. 94 crare from Jenuery 21’.1[]8 to July, 2010, The DoS first eherged Sun
DTH enly fer E tranependere where as B6.25 trenependere were leased to 'i’:hem

Subeequenﬂy,-the transponder prices were reduced to T 4.70 ‘crore per
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tra’nspnnder resuiﬁng in & loss Qf'?? 46,82 iakﬁ The Cammiﬁee also note from the

replypr of DoS that Sfandmg Commlﬁee of DoS was empﬂWered for takmg suech

decision buf are of the firm’ opinion that redumng prices arh[trarlly raises susmcmn

- of favouritism-and-hurts-the interest. of the exchequer. The Committee further-feel -

that just to retain service providers on_INSAT, the DoS went about distributing
goodies fo private players. The Committee desire the Secretary, Do5 to revisit the
files relating to all the transaclions, apprise the Committee of the reasons for
giving sach undue henefifs to a priva.te service provider and the penal action.ta_ken
against the guilty ﬁfﬁpials to [;re\.rem‘: such capriciaué decisions in future.

(i) Allocation of Bonus Tlme: The Committee note that DoS had allowed bonus

free period of 1.5 months te Sun DTH which resulted in a benefit of ¥ 3.56 crore to

Sun DTH. The Committee find the reply of the Dd_S untenable that Standing

Gommittee. of the DoS had faken such 2 decision as Sun DTH could not g.et
.regu[a‘tary clearances from Network Operafing Control Cenfre (NOCC)NDoT for
uplink in first three months. The Eammlititee further note tﬁat DoS" demand 'for
paymant for the bonus free time earher ended in Sun DTH, m[ﬂatmg arhitration
proceedmgs and hrlngmg out an injunction from the Hon‘hle Madras H;gh Court.
The Committee are of the measured view that the Government collectively iz
responsible for such a situation wherein. DoS had to bear costs to save the

commérciai interests of the service providers for refaining them. The Committee,

. _therefore, recommend fthat the Government of_India should sireamline all the .

hecessary praceduras relating fo satellife capacity allocation, especially the
clearanceé and approvals from the concerned Mini'stries_ in a fime bound manner.
The Commiftee feel that exemplary disciplinary action be taken agé\ins_t the then

officials who did niot give approvais in stipuiated pariéﬁs.
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9, Hr.wenure of T 5.90 {;'t;n:iré hot collected due to failurs to sign Mol The
Gommiﬁeé are arnazed fo note that as per:the prevalent Satellite Communication
[SATGOM) Pelicy, no agreement was signed by the DoS with Doordarshan instead
----an-l‘ﬁnU Wwas signéd-,.with—Prasar'Bharﬁ'- with-the rider that Doordarshan would be -
charged for the ‘5 Ku band transponders of INSAT-AB for pruviding DTH service,
However, chargeable rates were not Indicated and although one additional
_transponder was allocated fo Prasar Bharti on request, it remained unutilized for
want of non signing of Mol thus leading fo non coilection of revenue to ‘_theltune of
T 5.90 crors. 5.uhsequentf1.r an Mol was signed and lease l:%harges.were effective
from May 2012 but DoS was silent on actual payment status, The Committee are
sun;prised at {Ha .apprnach of Do8 as it has .Eh(}Wﬂ_- poor management ékilis. Even
basic requirements have been left incomplete and both DoS and Prasar Bharati
have shown lethargic atfitudes. Such iype of casual-atﬁtude maligns the image of
Government organlzations. The Committee ‘would like tn i:-e apprised of ihe
adjustmenis made, if any, for the time heric&_d of the .MDU from May 2012 {o Marw::h
.2015. in light of revision in the charges etc. The Committee further desire.fhe
Ministry _‘ta. inform them about whéther'the cha'r'gés have I:-;aen implemented and are

being coilected and the exact machinations which prevented Prasar Bharti from

signing an Mol with Do$ thereby resulting in the delay in accrual of revenue,

10. . Committed Planning of Satellife; ... .. The .Committee ohs._ewe that DoS.. . _.

could not saﬁafactorily fulill the compefing needs of critical, strategic and -
commercial sectors, which led to a forced migration of commercial QTH users like
sun DTH, Vir;ieacﬂn., Airtel and Relian{ie'té foreign satellite systems. These DTH
service providers fater did not ﬁrefer to refurn to iN_éAT system due fo trust deficit

that was created. The Committee note that Do3 commitfed 52.5 to 805 K band
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transpanders {o seven DTH service pr nviders by signing lease agleaments wiih

them, but cou!d not pmwde sateihte c.apat:rty on domestic satelllte-s as planned

dug to non-realization of ifs planned communfnation satel[ites;.. The-Commiﬁee

~—--ohserve-that launch-of only-three sateilites with 48 Ku band fransponders, i.e., only

22 per cent of the target, coupled with non av.ailability of indigencus launch vehicle
resulted in forced migration of DTH service providers to foreign satellite.s. Further,
when satellife capacity was eventually available in GSAT-8, it was not earmarked
and remained idie and was finally allocated to non-DTH use. DoS was ot even
ahle fo fnainfain the sateliiie capacity already heing used for DTH service duoe fo
technical preblems and used thﬁse capacities fo substitute satelliies being de-
commissioned. During 2006 to 2009 major portion of sér\fices were heing provided
through indigenous satellite capacity. However, INSAT transponders providing
DTH services fell from 30 units tn:;'- 19 unifs in 2013. Ahprogr:assivé iﬁcrease in
_dépendencﬁ oh fﬁreign satellites from 6.5 units in 2004 to 57 units in 2013 was also
observed. The Gﬁm‘mitteé further nate that none of the 12 Ku Band transponders
on GSAT-10 was éllncated to any service providers hyIDns and thus re—mai:neﬁ idle.

According to Audit, Do$ did not allocate capacity on GSAT-10 to ang,.'r pther servics

provider fearing litigation from Tata Sky since it was given the first right of refusal - - -

on INSAT~4A therehy idliné its entire 12 Ku band transponders. The DoS in its
repiyr stated that it was able to plan and realize sateliifes as enwsaged during the
1ot Five Year Plan {FYP) but due to techmcal constraints, all missions gould. nm‘:
be realized in the 11™ FYP. Highlighting the estimate prepared by DoS, the
Committee obse:nfe that over 200 units bsyond the year 2013 would he providing
DTH sé;wit:e-.ihmu_gh foreign s'a{e|1i|'tes' and only 10 p&rcént would be provided by
Indiﬁn 'sateliitgs fmplying that BTH service .pm.\;iders_ weré using 57 Ku ban.d

fransponders nf-s.'fcrreign satellites against 18 transponders of 3 Indian satellites
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reveaiing that 75% of foréig_n satellite utilization thereby providing steadily
increaéing.- business for fufei_-jr_n sat_e!li{e owners, This ﬁ.ras.a cuﬁséqueﬁce of the
- utter fﬁilure of DoS in creating planned/commitfed satellite capacities in fime,
- inherent issues -in n;.ni.graﬁnn,. DTH service providers did not prefer {o return. tﬁ..'
Indian sate[lités and stayed back on foreign satellites. The Committee are of the
considered view that since otbital spectrum is a vital natural resource fcnf revenue
generation, the Ministry may re-look info the allocation of satellite capacity which
has been a letdown in terms of providing transpondefs to the DTH service
providers. The Committes while acknowledging thé fact aé slibmifted b.y the DoS
that it has to provide satellite transponder capacity to meet telecommunication,
broadcasting and security requirements of the counfry exh.cart the DoS to first
focus on the production of the satellites and launch vehicles so that these can be
made available in éync with"the country's. needs. The Committee feel that aithough
indigenous production of sateflites and launch veﬁic]es is a very complex process
and need Iot of acumen and scientific research but keeping in viéwlin fact that our
: f:;—:::un"try is into satellite production and its launch since 1972, the spectac_:uia.r wurk
done I:lj,.r -:::un: scieni;isfs .since then leaves ne question in ong's mind about their
;:.ap"ai::-ilities. However, much is desired presently from the DoS in ferms of
committed and {imely creatiuﬁ of satellite cépacity so as to prevent migration of
- more and more DTH service providers to foreign satellites. The Commiitee deéire
' fha.t_ the. M_inistry_ahpuld create & irénsp_arent Policy for allocation of satellite

capacity for the present DTH Service as weil as future satellite capacity allocations.

11.  Conclusion: The Committee observe that failure of the DoS in timely -
planning, latunching and realization of satellite capé_city commensurate with the

demand and reguirement of the service providers as well as to the national and
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strategic applications led to a great loss fo the national exchequers. H enabled the

foreign satellite p':'s'rm'ri-:lers_tcm attract and 'capitalizei.the aver iﬁ&i'-eﬁsing demand
from the Indian Service providers and even Ieaaing- to migration of the ekisting
—garvice pmviders from--tha"INSﬁT'-éystem.-The situation is so warse. that even the -
future requirement of transponders for DTH service was also planned to be met
fr::-rn foreigh satellites. The Commitfee are dismayed fo note that the trend of
migration of most of .DTH service providers to foreign satellies and their
unw'illingness to return to INSAT shows trust deficit. The Committee observe that
the crowding of foreign satellites over Indian slot and the ever increasing demand
for orbital slotes would affect the working of INSAT and would also lead to non-
i';l"vfaﬂabilit}f of the strategic:alfy important slots for the country. The Commitiee,
therefore, exhort that the DoS and ICC should formulate a transparent and
“foolproof policy as ﬁeil as guidelines for greation of Ku band satellife capacity and
edquitable as weil a.s judicious-allocaﬁgn of satellite capacity for DTH seﬁices i
the cnunf;'y. Also, the Cummittge: are of the measured view that scientists_and
other technucraté involved in plahning, designing, manufacturing and launching of
satellites are inept in the requisite ﬁnéncial aspects especially economics and
marketing and feel that Anirix -Cc:;rporatiun-Limited specially created for markﬁting
satellites are not upto their job and desite that the DoS rﬁay seek ﬁr;}fessinnai help
i.e. other Government Deparfments."c}rganfzaticns having specialiéed_mmpeﬁence
in the relwari_t, Aarea and furthe_r tp overcome thl;s hp_ﬂ!enegk}_ the DUS may créate_a '
specialized mz_trketing wing with professionals having .t_l'.ie required qualifications
and expertise for such a specialized job of sansitive nature. The Cﬂmmittaa_ desire

that the Government should infroduce single window clearance of il‘e:encé and

ather approvals for the satellife capacity alloeation. The Commitiee recommend
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 that the DoS should incorpbrate adenuate price revisioin clauses ‘in the

transponder lease agréemenﬁs at paf with that of international rafes.

WhpnRLdbeR
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